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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

Original Application No. 1084/2024

Vijay Kumar Pathania

Applicant

Versus

State of Punjab &Ors.

Respondents

Reply by way of affidavit of Er. Rantej Sharma, Environmental

Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar (Mohali) in
compliance of order dated 18.02.2025.

I, the above-named deponent, do hereby solemnly affirm and state as

under:

Respectfully showeth

1)

(W]
~—

That the above-mentioned case related to the letter petition dated 11.01.2024
filed by the applicant Sh. Vijay Kumar Pathania resident of resident of GL 200,
TDI City, Sector 118,Mohali, wherein it was alleged that Developer of TDI City
Mohali, Sector 118 has not provided requisite infrastructure with regard to
sewage from the said project and no STP has been constructed. The
sewerage from nearby unauthorized colony is being diverted towards the said
project which is collected there and has created a large dirty pond as a result
whereof water and air pollution is causing damage to environment and also

health hazards to local people.

That the Hon'ble Tribunal was pleased to passed an order dated 08.11.2024
thereby constituting a joint committee comprising of District Magistrate,
Mohali; Punjab State Pollution Control Board; and Central Pollution Control
Board. Central Pollution Control Board was designated Nodal Authority for
coordination and compliance of the said order dated 08.11.2024. In
compliance, the Joint Committee has filed report dated 10.01.2025 before this

Hon'ble Tribunal.

That after consideration of the case and in view of the averments made in the
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original application and observations made by the joint committee, this
Hon'ble Tribunal was pleased to pass an order dated 18.02.2025 thereby
impleading the following respondents in the case requiring them to file their

replies / responses.
i.  State of Punjab through Secretary Environment
ii. Principal Secretary, Urban Development, Government of Punjab
jii.  District Town and Country Planner, S5.A.S. Nagar (Mohali), Punjab
iv.  Municipal Corporation, S.A.S. Nagar (Mohali), Punjab
v.  District Magistrate, S.A.S. Nagar (Mohali), Punjab
vi.  Central Pollution Control Board through Member Secretary
vii.  Punjab Pollution Control Board through Member Secretary

viii.  Project Proponent- TDI Township located at Sector-74 A, 92, 116,
117, 118, 119, District SAS Nagar (Mohali), Punjab.

That the deponent is working as Environmental Engineer in the Punjab
Pollution Control Board and is posted in the Regional Office of the Board at
SAS Nagar. The deponent is well conversant with the facts and circumstances
of the case and is competent and authorized to swear and file the present
affidavit containing the relevant facts relating to the case on behalf of the

respondent Punjab Pollution Control Board. The relevant facts of the case may

kindly be read in the following paragraphs.

That the project having an area of 230.034 acres of land and total built up
area about 2,86,135 sgmwas granted Environmental Clearance (EC) under EIA
notification dated 14.09.2006 by State Level Environment Impact Assessment
Authority (SEIAA), Punjab vide letter No. SEIAA / 2015 / 5194 dated 01.10.
2015 which is valid upto 1.10.2026 for construction of a housing Project
namely TDI Township’ at Sector 117-118 Village Ballomajara District, SAS
Nagar by M/s Taneja Developers & Infrastructure Limited. A copy of
Environmental Clearance granted by SEIAA is enclosed as Annexure R-7/A.

That the project proponent had enhanced its total area from 230.034 acre to
293.454 acre (63.42 acre) with built up area increased from 2,86,135 sgm to
12,99,604.74 sgm without obtaining prior environmental clearance from the
competent authority. As per the information available with the office of Punjab
Pollution Control Board, the Project proponent has applied for the
Environmental Clearance as per SOP of MoEF&CC issued vide Office
Memorandum F.No./22-21/2020-IA.1IT dated 7th July, 2021 The SEIAA has
granted terms of reference (TORs) dated 08/01/2024 UnderViolationCategory
for expansion of Mega Residential Project namely 'TDI Township” located at

1
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Sector 74A,92,116, 117,118 ,119 District SAS Nagar, Punjab in an area of
293.454 acres having built up area of 12,99,604.74 sqm to the project
proponent including TOR of carrying out the assessment of ecological damage
done and economic benefits due to violation and prepare remediation plan
and natural & community resource augmentation plan. However, the Hon'ble
Supreme Court of India vide order dated 02.01.2024 passed in Writ Petition
(Civil) No. 1394/2023 has put a stay on the operation of MoEF&CC Office
Memorandum dated 7th July 2024.

That the Project Proponent was granted consent to operate (CTO) by the
respondent Punjab Pollution Control Board dated 21/05/2021 under Water
(Prevention & Control of pollution) Act, 1974 which was valid upto
28/02/2022. A copy of the consent to operate granted under the Water
(Prevention and Control of Pollution) Act, 1974 dated 21.05.2021 is enclosed
as Annexure R-7/B. Similarly, the Project Proponent was granted consent to
operate (CTO) by the respondent Punjab Pollution Control Board dated
21/05/2021 under Air (Prevention and Control of Pollution) Act, 1981 which
was valid upto 28/02/2022. A copy of the consent to operate granted under
the Air (Prevention and Control of Pollution) Act, 1981 dated 21.05.2021 is

enclosed as Annexure R-7/C.

That the Joint Committee comprising the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Mohali; Naib Tehsildar, Mohali and
Scientist-D, Central Pollution Control Board, Regional Directorate, Mohali had
visited the site of complaint on 03.12.2024 and 16.12.2024 when the
complainant was associated for the verification of the issues raised by him.
The issues raised by the complainant and the observations of the Joint
Committee members to the said issues are summarized herein below.

A) No requisite infrastructure provided with regard to sewage
and no STP has been constructed.

The project proponent has installed three Sewage Treatment Plants
(STPs) based on biological process followed by tertiary treatment
systems (Filtration, chlorination and UV system) for treatment of the
domestic waste water, as per following details:
i.  One STP at Sector 119 with installed capacity of 100 KLD
capacity based on MBBR Technology
ii. 02 STPs - 01 at sector 118 with installed capacity of 1.3 MLD
and 01 at sector-117 with installed capacity 2.5 MLD. Both STPs
are based on SBR Technology.
jii.  STPs of capacities 1.3 MLD (Sector 118), 2.5 MLD (Sector 117)
based on SBR Technology.
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During site visits on 03,12.2024, 02 Sewage treatment plants
(STPs, namely 100 KLD STP located at Sector 119 and 2.5 MLD STP
located at Sector L/, were found operational and the other 1.3 MLD
ST Jocated ol Sector 118 was under maintenance,  The  Joint
Committee collected samples from the 02 operational STPs and the
collected samples were analyzed in CPCB Laboratory for parameters
proscribed by Hon'ble NGT vide order dated. 30.04.2019 in the matter
of OA No. 1069/2018 The analysis results of the collected samples
dicated that:

. The STP of 100 KLD capacity was found non-complying with
regard to Blochemical Oxygen Demand (13 mg/l > prescribed
limit 10 mg/1y, Total Nitrogen (24.86 mg/l > prescribed limit 10
mg/ly and Faecal coliform (22x103 MPN/100 ml > prescribed
it 100 MPN/L0O ml). Treated Sewage is used for plantation
and gardening.

il The STP of 2.5 MLD capacity was found non-complying with
regard to Total Suspended Solid (35 mg/l > prescribed limit 20
ma/1), BOD (16 mg/l > prescribed limit 10 mg/I, Total Nitrogen
(23.03 mg/l > prescribed limit 10 mg/l) and Fecal Coliform
(54x103 MPN/100 ml against prescribed limit 100 MPN/100
ml). TreatedSewage is used for plantation and gardening.

il As per the Punjab Pollution Control Board (PPCB) notification
dated 28.03.2019, the above Sewage Treatment Plant were
meeting with the specified standards for pH, BOD, and TSS, but
were failing to comply with the fecal coliform limit of less than
1000 MPN/100 ml.

Sewerage of nearby unauthorized colony diverted towards the
said project.

The Joint Committee observed that water was accumulating on an
undeveloped plot of land, owned by M/s EMAAR Group, situated
behind TDI, Sector 118, Mohali. On 03.12.2024, the jointcommittee,
along with the applicant, Shri Vijay Kumar Pathania and TDI
Developers' representatives, conducted a site visit to examine the
surrounding arca and trace the source of the accumulated water. It
was reported that untreated wastewater from Green Enclave, a nearby
colony located in the village DaunMajara. The committee revisited the
Green Enclave area on 16.12.2024 and it was reported that untreated
wastewater from Green Enclave s being discharged onto the said
vacant land owned by M/s EMMAR Group which was the primary cause
of the water stagnation behind the TDI City It was observed that
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there is no drainage system in place, and the nearby agricultural
landowners have constructed an embankment to stop the water from
flowing onto their fields, resulting in water stagnation on the vacant
plot of M/s EMAAR Group. M/s TDI group, the developer of TDI City,
Mohali has also constructed a boundary wall around their premises to

prevent water seepage from the vacant land of M/s EMMAR Group.

9)  That the Joint Committee in its report dated 10.01.2025 has given the

following suggestions and recommendations

a)

d)

f)

It is therefore recommended toupgrade/operate the STPs adequately
including installation of a chlorination stage in the STPs, to ensure that
faecal coliform and other parameters remain within prescribed limits
before discharging the treated waste water for plantation and

gardening purpose.

It is suggested that the necessary action be taken by PPCB with regard
to diversion of untreated waste water by Green Enclave in the vacant

land of M/s EMMAR Group located behind TDI Project.

The various non-compliances were found with regard to the compliance
of the conditions of Environmental clearance and the consent to
operate granted to the project proponent by SEIAA and PPCB
respectively, as summarized in Table 2 to Table 5 (compliance of
general and special conditions of Consent to Operate under Water Act,
1974, compliance of general and special conditions of conditions of
Consent to Operate under the Air Act, 1981). PPCB to ensure
compliance of the conditions of EC and CTO, by the project Proponent

in a time bound manner.

The Project proponent namely TDI, shall obtain NOC from the Punjab
Water Resources Development Authority (PWRDA) for abstraction of

ground water from tube wells, for groundwater extraction.,

The Project proponent shall provide water meters on the pipelines
through which the treated wastewater is utilized for flushing purposes,
irrigation of land area developed as per karnal Technology, lawns
/landscaping and other activities etc. The Project proponent shall

maintain the record of the treated water reuse for various activities.

The Project Proponent shall install electromagnetic type flow meters on
all tube wells and a record of the same has to be maintained.

The project proponent shall provide adequate facilities for handling of
solid waste generated in the township to ensure compliance with
provisionsof the Solid Waste Management Rules, 2016.
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h) The Project Proponent must stop construction activities and prevent
occupancy in any part of the project for which Environmental Clearance

has not yet been obtained.

That the Joint Committee has also verified the compliance of the conditions
imposed in the Environmental Clearance by SEIAA, Punjab and compliance of
condition imposed by the Punjab Pollution Control Board in the Consents to
Operate granted under the provisions of the Water (Prevention and Control of
Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,
1981. The reports relating to the compliance of the conditions of

Environmental Clearance and consents to operate are enclosed as under

i. Report of compliance of the conditions of Environmental Clearance:
Annexure R-7/D

ii.  Report of compliance of the general and special conditions of Consent
to Operate under the Water (Prevention and Control of Pollution) Act,
1974: Annexure R-7/E.

ii. ~ Report of compliance of the general and special conditions of Consent
to Operate under the Air (Prevention and Control of Pollution) Act,
1981: Annexure R-7/F.

That considering the recommendations of the Joint Committee given in the
report dated 10.01.2025, the Board has issued a show cause notice for
violation of the provisions of the Water (Prevention and Control of Pollution)
Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 with an
Oopportunity of hearing to the project proponent i.e. TDI Township located at
Sector-74 A, 92, 116, 117, 118, 119, District SAS Nagar (Mohali) vide letter
no. 470-471 dated 21.04.2025 before the Chairman of the Board and a copy
of the same is enclosed herewith as Annexure R-7/G. Further action will be
taken after hearing and considering reply of the project proponent namely TDI
Township, Mohali.

That the reply of Punjab Pollution Control Board is hereby submitted in

compliance to order dated 18.02.2025 for kind consideration and appropriate

SN A

orders of the Hon'ble Tribunal.

Date: 15\@‘1\ 2025 Deponent
Place: Q Mﬁam (Rantej Sharma)

Environmental Engineer,
Punjab Pollution Control Board,
Regional Office, SAS Nagar (Mohali)
(On behalf of respondent no.7)
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Verified that the contents of paragraphs 01 to 11 of the above affidavit

Verification:

are true and correct to my knowledge as derived from the official record. Para No. 12
is praver. No part of the above affidavit is false and nothing material has been kept

concealed or suppressed therein.

@mk\\ Shastm

Date: 2.3} 0‘1\ 2028 Deponent
Place: San Nege (Rantej Sharma)
Qa Environmental Engineer,

Punjab Pollution Control Board,
Regional Office, SAS Nagar (Mohali)
(On behalf of respondent no.7)
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Annexure- R-7A

Taneja Develpers & Infrastructure Ltd. TDI Township at sector 117-118, Vill. Ballomajra, Distt. 5.A.S. Nagar

STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, PUNJAB
MINISTRY OF ENVIRONMENT, FORESTS & CLIMATE CHANGE, GOVERNMENT OF INDIA

0O/0O Punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road,
Patiala — 147 001

Telefax:- 0175-2215802

ERCrRTT

No. SEIAA2015/ §)7Y Dated: /<7~
To

M/s Taneja Developers & Infrastructure Ltd.,
SCO 51-52, TDI City 118, Mohali

Subject: Environmental Clearance under EIA notification dated
14.09.2006 for construction of a housing project namely
‘TPY Township' at sector 117-118, Vill. Ballomajra, Distt.
S.A.S. Nagar by M/s Taneja Develpers & Infrastructure Ltd.

This has reference to your application for obtaining Environmental
Clearance under EIA notification dated 14.09.2006 for construction of a housing
project namely TDI Township' at Sector 117-118, Vill. Ballomajra, Distt. S.A.S.
Nagar and subsequent presentation given before the State Level Expert Appraisal
Committee (SEAC) for seeking prior environmental clearance for subject cited
project as required under the EIA Notification, 2006. The proposal has been
appraised as per procedure prescribed under the provisions of EIA Notification
“dated 14.09.2006 on the basis of the mandatory documents enclosed with the
application viz., Form-1, 1-A, conceptual plan & EIA report and the additional
clarifications furnished in response to the observations of the SEAC.

It is inter-alia noted that the proposal involves construction of a
housing project namely TDI Township' at Sector 117-118, Vill. Ballomajra, Distt.
S.A.S. Nagar. The total plot area is 230.034 acres having total built up area
2,86,135 sqm. The permission for change of land use has been granted by
Department of Town & Country Planning Punjab vide memo no. 18/117/2006-
5HG2/12779 dated 22.12.2006 for an area measuring 131.618 acres, vide memo
no. 8908/CTP (Pb)/SP-432(M) dated 12.11.2008 for an area measuring 53.4
acres, vide memo no. 6421/CTP (Pb)/SP-432(M) dated 12.08.2009 for an area
measuring 24.868 acres, vide memo no. 4269/CTP (Pb)/SP-432(M) dated
01.06.2010 for an area measuring 45.56 acres, vide memo no. 172/CTP (Pb)/SP-
432(M) dated 12.01.2011 for an area measuring 11.83 acres, vide memo no.
1825/CTP (Pb)/SP-432(M) dated 28.03.2013 for an area measuring 14.44 acres,
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Taneja Develpers & Infrastructure Lid TDI Township at sector 117-118, Vill. Ballomajra, Distt S.AS. Nagar

vide memo no. 1604/CTP (Pb)/SP-432(M) dated 13.03.2014 for an area
measuring 38.05 acres, vide memo no. 1962/CTP (Pb)/SP-432(M) dated
31.03.2014 for an area measuring 4.2125 acres. The total population of the
township will be 36859 persons. Total domestic water demand for the project will
be 3992 KLD which will met through ground water. The total wastewater
generation from the project is 3194 KLD, which will be treated in a STP of 3.2
MLD capacity within the project premises. In summer season, 1188 KLD will be
used for flushing, 728 KLD will be used for horticulture demand and remaining
1278 KLD will be cisposed off into the sewer. In winter season, 1188 KLD will be
used for flushing, 88 KLD will be used for horticulture demand and remaining
1918 KLD will be disposed off into the sewer. In rainy season, 1188 KLD will be
used for flushing and remaining 2006 KLD will be disposed off into the sewer.
GMADA vice memo no. GMADA-D.E.(PH-1)-2014/349 dated 24.01.2014 has
intimated that GMADA will account for the water supply demand and sewerage
load for the project, while designing the trunk services, to be laid by GMADA on
the peripheral grid roads of Mohali master plan and connection will allowed only
after these services are commissioned in due course of time. Green area of
31.955 acres is available with the Township.

The total quantity of solid waste to be generated from the proposed

_project has been estimated as 14164 Kg/day, The solid waste will be segregated

to biodegradable and non-bicdegradable waste and will be managed as per MSW
Rules, 2000C. Biodegradable waste shall be disposed-off to the designated site of
MC. The recyclable inorganic waste shall be sold to local resellers. The sludge
from the sewage treatment plant will be used as manure in green area inside the
township. GMADA vide memo no. GMADA-D.E.(PH-1)-2014/349 dated 24.01.2014
has intimated that the Departmeant of Lecal Govt. (Pb) has also considered the
quantity of garbage generated from this project while calculating the capacity of
Common Solid Waste Management Facility for GMADA. The Ministry of Road
Transport and Highways, Govt. of India vide letter no. NH-
12017/926/2010/Pb/NH-1 cated 10.03.2011 has granted permission of access to
Private property of M/s TDI at km 10.50 (LHS) of NH-21 at village Ballu Majra,
Mohali. The e-waste is handled and managed as per the E-waste (Management &
Handling) Ruies, 2011. The total load of electricity required for proposed project is
16 MW which will be supplied by PSPCL. The project proponent has proposed to
install D.G sets are proposed with inbuilt acoustic enclosure for backup power
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supply. Solar mixed street lighting has been proposed for the conservation of
energy and LED lights shall be used for lighting, about 475 KWHD will be saved.

The implementation of the Corporate Social Responsibility will be
responsibility of Project incharge. Following activities will be undertaken under
Corporate Soclal Responsibility activities.

i) Repair of the roads in the near by villages -Rs. 10, 00,000.00

ii) Toilets for girls In the nearby by schools - Rs. 10,00,000.00

iii)y The company has already paid Rs. 2042 Lac in Social Infrastructure
fund & Social Security Fund

During construction phase, Rs. 13 lacs will be incurred for
implementation of EMP as Capital cost and Rs.22,50 Lacs will be incurred as
recurring cost. During operation phase, Rs. 5.72 Croes will be incurred for
implementation of EMP as capital cost and Rs.20 Lacs will be incurred as recurring
cost. Cost of monitoring during construction phase will be Rs 5.90 lacs/annum
and during operation pﬁase, the cost of monitoring will 6.90 lacs/annum.

The case was considered by the SEAC in its 97" meeting held on
28.07.2014, wherein, the SEAC issued ToR to the project proponent vide letter
no. 2488 dated 14.08.2014. Thereafter, the project proponent vide letter dated
'05.05.2015 submitted the EIA report, which was considered by the SEAC in its
117" meeting held on 20.05.2015. Lastly, the case was considered by the SEAC in
its 126" meeting held on 21.08.2015, wherein, the Committee awarded 'Siiver
Grading' to the project proposal and decided to forward the case to the SEIAA
with the recommendation to grant environmental clearance to the project
proponent subject to certain conditions in addition to the proposed measures.

Thereafter, case was considered by the SEIAA in its 91 meeting
held on 10.09.2015, wherein, the Authority noted that the case stands
recommended by SEAC and the Committee awarded ‘Silver Grading’ to the
project proposal. Therefore, the Authority decided to grant environmental
clearance to the project proponent for development of the project namely TDI
Township' in an area of 230.034 acres having total built up area 2,86,135 sgm in
the revenue estate of Village Ballomajra Majra, District S.A.S. Nagar, Punjab,
subject to the conditions as proposed by the SEAC in addition to the proposed
measures. Accordingly, SEIAA, Punjab hereby accords necessary environmental
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Taneja Develpers & Inhastructure Ltd. TDI Township at sector 117-118, Vill. Ballomajra, Distt. S.A.S. Nagar

clearance for the above project under the provisions of EIA Notification dated

14.09.2006 and its subsequent amendments, subject to strict compliance of terms

and conditions as follows:

PART A — Specific Conditions:

(ii)

(iil)
(iv)

V)

()
(iD)

(i)

(iv)

Pre-Construction Phase

“Consent to establish” shall be obtained from Punjab Pollution Control
Board under Air (Prevention & Control of Pollution) Act, 1981 and Water
(Prevention & Control of Pollution) Act, 1974 and a copy of the same shall
be submitted to the Ministry of Environment & Forests / State Level
Environment Impact Assessment Authority before the start of any
construction work at site.

All required sanitary and hygienic measures should be in place before
starting construction activities and to be maintained throughout the
construction phase.

A first aid room will be provided in the project both during construction and
operation phase of the project.

The approval of competent authority shall be obtained for structural safety
of the buildings due to earthquakes, adequacy of fire fighting equipments
etc. as per National Building Code including protection measures from
lightning.

Provision shall be made for the housing of construction labour within the
site with all necessary infrastructure and facilities such as fuel for cooking,
mobile toilets, mobile STP, disposal of waste water & solid waste in an

- environmentally sound manner, safe drinking water, medical health care,

creche etc. The housing may be in the form of temporary structures to be
remeved after the completion of the project.

Construction Phase:

All the topsoil excavated during construction activities should be stored for
use in horticulture / landscape development within the project site.

Disposal of muck during construction phase should not create any adverse
effect on the neighbouring communities and be disposed off after taking
the necessary precautions for general safety and health aspects of people
with the approval of competent authority.

Construction spoils, including bituminous material and other hazardous
material, must not be allowed to contaminate watercourses and the dump
sites for such material must be secured, so that they should not leach into
the groundwater.

Construction/provision of the STP, tubewell, DG Sets, Utilities etc,
earmarked by the project proponent on the layout plan, should be made in
the earmarked area orly. In any case the position/location of these utilities
should not be changed later-on



(v)

(vi)

(vil)

(vili)
(ix)
()
(x)

(xii)

(xiii)

(xiv)

(xv)
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day and night. Incremental pollution icads on the ambient ar and »
quality should be closely meonitore¢ during construcion phese.
Fly ash should be used as construction matenial in the ConSTUCToN 33 0<r
the provisions of Fly Ash Notification of September, 1892 2nC as ameniad
on August, 2003 and notificadion No. S.0. 2804 (E) cated 03.11.2008 (Ths
- ~n £ T H
am O

condition is applicable conly if the project is within 100 Km of inermat
Power Station).

Ready mixed concrete should be used in building construcion as
possiole.

Water demand during construction should be reduced by use of premixad
concrete, curing agents and other bast practices.

The project proponent shall adopt dual plumbing system for reuse o
treated wastewater for flushing system & HVAC etc

Fixtures for showers, toilet flushing and drinking should be of fow fow
either by use of aerztors or pressure reducing cevices or sensor basad
control.

Adequate steps shall be taken to conserve energy by limitng the use of
glass, provision of proper thermel insulation and tgking measures as
prescribed under the Energy Conservation Building Code.

The approval of competent authority shall be obtinad for structural safety

of the buildings due to earthquakes, adequacy of fire fighling eguipments
etc. as per National Building Code indluding protection measures from

- lightning.

The diesel generator sets to be used during construction phasa should be
of low sulphur diesel type and shculd conform to the provisions of
Environment (Protection) Act, 1586 prescribed for air and noise emission
standards.
The project proponent wili provide cual plumbing system for reuse of
treated wastewater for flushing/ HVAC purposes et. and colour coding of
different pipe lines carrying water/westewater/ reated wastewater as
follows:
3.  Fresh water: Blue

~ Untreated wastewater:  Black

(for reuse)




(xvii)

ii)

iii)

v)

Vi)

Xi)
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in this regard should be submitted to the Ministry of Environment &
Forests/State Level Environment Impact Assessment Authority before the
project is commissioned for operation.

Chute system shall be provided for collection of domestic solid waste as
proposed by the project proponent. The solid waste generated should be
properly collected.

Operation Phase and Entire Life

“Consent to operate” shall be obtained from Punjab Pollution Control Board
under Air (Prevention & Control of Pollution) Act, 1981 and Water
(Prevention & Control of Pollution) Act, 1974 and a copy of the same shall
be submitted to” the Ministry of Environment & Forests / State Level
Environment Impact Assessment Authority at the time of start of operation.

The project proponent shall discharge not more than 1278 KLD wastewater
into sewer during summer season, 1918 KLD wastewater into sewer during
winter season and 2006 KLD wastewater into sewer during rainy season.

The project proponent shall provide electromagnetic flow meter at the
outlet of the water supply, outlet of the STP and any pipeline to be used
for re-using the treated wastewater back into the system for flushing and
for horticulture purpose/green etc. and shall maintain a record of readings
of each such meter on daily basis.

The position / location of the STP, tubewell, DG Sets, Utilities etc, installed

by the project proponent as per the provisions made in the layout plan,
should not be changed later-on under any circumstances.,

Rainwater harvesting for rooftop run-off should be implemented. Before
recharging the rooftop run-off, pretreatment must be done to remove

~ suspended matter, oil and grease. However, run off from gardens/green

area/roads/pavements may also be connected with the ground water
recharging system after adequate treatment as per the CGWA guidelines.

The collected solid waste should be segregated at site. The recyclable solid
waste shall be sold out to the authorized vendors and inert waste shall be
sent to disposal facility. The Bio-degradable solid waste shall be adequately
treated as per the scheme submitted by the project proponent. Prior
approval of competent authority should be obtained, if required.

Adequate & appropriate pollution control measures should be provided to
control fugitive emissions to be emitted within the complex.

Hazardous waste/E-waste should be disposed off as per Rules applicable
and with the necessary approval of the Punjab Pollution Control Board.

Incremental pollution loads on the ambient air quality, noise and water
quality.should be periodically monitored.

Traffic congestion near the entry and exit points from the roads adjoining
the proposed project site must be avoided. Parking should be fully
internalized and no public space should be utilized.

The approval of competent authority shall be obtainad for structural safety
of the buildings due to earthquakes, adequacy of fire fighting equipments



xii)
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XV)
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xviil)
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etc. as per National Building Code Including protection meantres frofm
lightning.

Adequate treatment facility for drinking water shall be provided, if required,

The green belt along the periphery of the plot ohiall achicyve attenuation
factor conforming to the day and night noise standards prescribed for
residential land use. The open spaces Inside the plot should be sultably
landscaped and covered with vegetation of indigenous specles/vanety.

The project proponent should take adequate and appropriate Meastres 1)
contain the amblent air quality within the prescribed standards, The
proposal regarding mitigation measures to be taken at site should be
submitted to the Ministry of Environment & Forests/ Stole Level
Environment Impact Assessment Authority within three monthe.

Application of solar energy should be incorporated for ilurmination of
common areas, lighting for gardens and street lighting In addition toy
provision for solar water heating.

A report on the energy conservation measures conforming o encrogy
conservation norms finalized by Bureau of Energy Efficiency should be
prepared incorporating details about machinery of air conditioning, lifts,
lighting, building materials, R & U Factors etc, and submitted to the
respective Regional office of MoEF, the Zonal Office of CPCB and the
SPCB/SEIAA in three months time.

Environmental Management Cell shall be formed during operation phase
which will supervise and monitor the environment related aspects of the
project.

Ambient noise levels should conform to prescribed standards both during
day and night. Incremental pollution loads on the ambient air and noise
quality should be closely monitored during construction phase.

Separation of drinking water supply and treated sewage supply should be
done by the use of different colors.

Fixtures for showers, toilet flushing and drinking should be of low flow
gither by use of aerators or pressure reducing devices or sensor based
control.

PART B — General Conditions :

Pre-Construction Phase

This environmental clearance will be valid for a period of five years from
the date of its issue or till the completion of the project, whichever is
earlier.

The environmental safeguards contained in the application of the promoter
/ mentioned during the presentation before State Level Environment
Impact Assessment Authority/State Expert Appraisal Committee should be
implemented in letter and spirit.

All other statutory clearances such as the approvals for storage of diesel

from Chief Controller of Explosives, Fire Department, Civil Aviation
epartment, Forest (Conservation) Act, 1980 and Wildlife (Protection) Act,

D
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1972 etc. shall be obtained, by project proponents from the competent
authorities including Punjab Pollution Control Board and from other
statutory bodies as applicable. The project proponent shall also obtain
permission from the NBWL, if applicable.

The project proponent should advertise in at least two local newspapers
widely circulated in the region, one of which shall be in the vernacular
language informing that the project has been accorded environmental
clearance and copies of clearance letters are available with the Punjab
Pollution Control Board. The advertisement should be made within seven
days from the day of issue of the clearance letter and a copy of the same
should be forwarded to the Regional Office, Ministry of Environment &
Forests, Chandigarh and SEIAA, Punjab.

These stipulations would be enforced among others under the provisions of
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981, Environmental (Protection) Act, 1986, the
Public Liability (Insurance) Act, 1991 and EIA Notification, 2006.

The project proponent shall obtain permission from the CGWA for
abstraction of groundwater & digging of borewell(s) and shall not abstract
any groundwater without prior written permission of the CGWA, even if any
borewell(s) exist at site

The project proponent shall comply with the conditions imposed by the
Competent Authority while granting CLU vide letter no. 13157 dated
16.09.2013.

A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zilla Parishad/ Municipal Corporation, Urban local body and the
local NGO, if any, from whom suggestions / representations, if any, were
received while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

* The State Environment Impact Assessment Authority, Punjab reserves the

right to add additional safeguards/ measures subsequently, if found
necessary, and to take action including revoking of the environmental
clearance under the provisions of the Environmental (Protection) Act, 1986,
to ensure effective implementation of the suggested safeguards/ measures
in a time bound and satisfactory manner.

Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

Construction Phase

The environmental safeguards contained in the application of the promoter
/ mentioned during the presentation before State Level Environment
Impact Assessment Authority/State Expert Appraisal Committee should be
implemented in letter and spirit.

The entire cost of the environmental management plan (i.e. capital cost as
well'as recurring cost) will continue to be borne by the project proponent
until the responsibility of environmental management plan is transferred to
the occupier/residents society under proper MOU after obtaining prior
permission of the Punjab Pollution Control Board.
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The project proponent shall also submit six monthly reports on the status
of compliance of the stipulated EC conditions including results of monitored
data (both in hard copies as well as by mail) to the respective Regional
office of MoEF, the Zonal Office of CPCB, the SPCB and SEIAA, Punjab.

Officials from the Regional Office of Ministry of Environment & Forests,
Chandigarh / State Level Environment Impact Assessment Authority / State
Level Expert Appraisal Committee / Punjab Pollution Control Board who
would be monitoring the implementation of environmental safeguards
should be given full cooperation, facilities and documents / data by the
project proponents during their inspection. A complete set of all the
documents submitted to State Environment Impact Assessment Authority
should be forwarded to the CCF, Regional Office of Ministry of Environment
& Forests, Chandigarh and State Level Environment Impact Assessment

Authority, Punjab.

In the case of any change(s) in the scope of the project, the project would
require a fresh appraisal by State Environment Impact Assessment

Authority, Punjab.

Separate distribution pipelines be laid down for use of treated effluent /
raw water for horticultural/gardening purposes with different colour coding.

The project proponent shall adhere to the commitments made in the
Environment Management Plan and Corporate Social Responsibility and
shall spend the amount as proposed or atleast minimum required to be
spent under the provisions of the Companies Act 1956, whichever is
higher.

The State Environment Impact Assessment Authority, Punjab reserves the
right to add additional safeguards/ measures subsequently, if found
necessary, and to take action including revoking of the environmental
clearance under the provisions of the Environmental (Protection) Act, 1986,

' to ensure effective implementation of the suggested safeguards/ measures

in a time bound and satisfactory manner.

Separation of drinking water supply and treated sewage supply should be
done by the use of dual plumbing line.

Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

Operation Phase and Entire Life

Environmental clearance is subject to final order of the Hon'ble Supreme
Court of India in the matter of Goa Foundation Vs. Union of India in Writ
petition (Civil) No. 460 of 2004 as may be applicable to this project and
decisions of any Competent Court, to the extent applicable.

The entire cost of the environmental management plan (i.e. capital cost as
well as recurring cost) will continue to be borne by the project proponent
until the responsibility of environmental management plan is transferred to
the occupier/residents society under proper MOU after obtaining prior
permission of the Punjab Pollution Control Board.

The project proponent shall also submit six monthly reports on the status
of compliance of the stipulated EC conditions including results of monitored

(+
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data (both in hard copies as well as by mail) to the respective Regional
office of MoEF, the Zonal Office of CPCB, the SPCB and SEIAA, Punjab.

Officials from the Regional Office of Ministry of Environment & Forests,
Chandigarh / State Level Environment Impact Assessment Authority / State
Level Expert Appraisal Committee / Punjab Pollution Control Board who
would be monitoring the implementation of environmental safeguards
should be given full cooperation, facilities and documents / data by the
project proponents during their inspection. A complete set of all the
documents submitted to State Environment Impact Assessment Authority
should be forwarded to the CCF, Regional Office of Ministry of Environment
& Forests, Chandigarh and State Level Environment Impact Assessment
Authority, Punjab.

The proponent shall upload the status of compliance of the stipulated EC
conditions, including results of monitored data on their website and shall
update the same periodically. It shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office of CPCB and the SPCB.
The criteria pollutant levels namely; PMzs, PMyq, SO;, NO,, CO, Pb, Ozone
(ambient air as well as stack emissions) shall be monitored and displayed
at a convenient location near the main gate of the company in the public
domain.

The project proponent shall adhere to the commitments made in the
Environment Management Plan and Corporate Social Responsibility and
shall spend the amount as proposed or atleast minimum required to be
spent under the provisions of the Companies Act 1956, whichever is
higher.

The State Environment Impact Assessment Authority, Punjab reserves the
right to add additional safeguards/ measures subsequently, if found
necessary, and to take action including revoking of the environmental
clearance under the provisions of the Environmental (Protection) Act, 1986,

- to ensure effective implementation of the suggested safeguards/ measures

in a time bound and satisfactory manner.

Any appeal against this environmental clearance shall lie with the National
Green Tribunal, if preferred, within a period of 30 days as prescribed under
Section 16 of the National Green Tribunal Act, 2010.

Member Secretary (SEIAA)
REGISTERED @

Endst. MNo. Dated

A copy of the above is forwarded to the following for information &

further necessary action please.

1.

The Secretary to Govt. of India, Ministry of Environment and Forest,
Paryavaran Bhawan, CGO Complex, Lodhi Road, New Delhi.

The Chairman, Central Pollution Control Board, Parivesh Bhavan, CBD-cum-
office Complex, East Arjun Nagar, New Delhi.

The Chairman, Punjab State Power Corporation Ltd, the Mall, Patiala.
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The Deputy Commissioner, SAS Nagar.

The Chairman, Punjab Pollution Control Board, Vatavaran Bhawan, Nabha
Road Patiala.

The Director (Environment), Ministry of Environment and Forest, Northern
Regional Office, Bays No.24-25, Sector-31-A, Chandigarh. The detail of the
authorized Cfficer of the project proponent is as under:

Sh. Ved Parkash
858807771

a) Name of the applicant :
b) Contact no. 2

The Chief Town Planner, Department of Town & Country Planning, 6"
Fioor, PUDA Bhawan, Phase-8, Mohali
Monitoring Cell, Ministry of Environment and Forest, Paryavaran Bhawan,
CGO Complex, Lodhi Road, New Delhi.
The Environmental Engineer (Computers), Punjab Pollution Control Board,
Head Office, Patiala for displaying this document on the web site of the

i

Member Secretary (SEIAA)
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PUNJAB

PUNJAB POLLUTION CONTROL BOARD

Zonal Office-1, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppcb.gov.in

T s
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Office Dispatch No : Registered/Speed Post Date:
Industry Registration 1D: R145481248089 Application No: /3182303
To,

Mandeep Sharma
S.c.0 51-52, Tdi City , Sector 118, Mohali
Mohali,Mohali-160062
Subject:  Grant Varied 'Consent to Operate'an outlet u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974
for discharge of effluent.

With reference to your application for obtaining Varied i /Consent to Operateij /4an outlet for discharge of the
effluent u/s 25/26 of Water (Prevention & Control of Pollution) Act, 1974, you are, hereby, authorized to operate an
industrial unit fordischarge of the effluent(s) arising out of your premises subject to the Terms and Conditions as
mentioned in this Certificate

1. Particulars of Consent to Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No. CTOW/Varied/SAS/2021/13182303
Date of issue : 21/05/2021

Date of expiry : 28/02/2022

Certificate Type : Varied

Previous CTO No. & Validity : CTOW/Varied/SAS/2016/4454455

From:14/12/2016 T0:28/02/2018

2, Particulars of the Industry

Name & Designation of the Applicant Mandeep Sharma, (Senior Manger )

Address of Industrial premises Tdi Township Developed By Tdi Infratech Ltd Formely
Known As Taneja Developers & Infrastructure Lid,
Sector 74a,92,116,117,118 & 119 Mohali,

Mohali,Sas Nagar-140306

Capital Investment of the Industry 46518.0 lakhs
Red

Building, Const. projects, Township & Area development
........ covered under EIA notification dated 14/9/06

Category of Industry

Type of Industry

Scale of the Industry Large
Office District Sas Nagar
Consent Fee Details Rs. 7,00,000/- vide UTR No. YESBR52018102658509288

dated 26.10.2018 and

Rs. 1,40,000/- vide UTR No. N338180174183462 dated
04.12.2018 under both acts and Rs. 21,00,000/- vide UTR
No. YESBR52020070973625526 dated 09.07.2020

Raw Materials(Name with quantity per day) N.A. being construction project

"“This is computer generated document from OCMMS by PPCB"
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18.
19.

20.

21°

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is not valid for getting power load from the Punjab State Power Corporation Limited or for
getting loan from the financial institutions.

The industry shall apply for renewal/further extension in validity of consent atleast two months before
expiry of the consent.

The industry shall ensure that the effluent discharging through the authorized outlet shall confirm to the
prescribed standards as applicable from time to time.

The industry shall plant minimum of three suitable varicties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises,

The achievement of the adequacy and efficiency of the cffluent treatment plant/pollution control devices/re-
circulation system installed shall be the entire responsibility of the industry.

The industry shall ensure that the Hazardous Wastes generated from the premises are handled zfs”pcr the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as
amended time to time , without any adverse effect on the environment, in any manner

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain a record of
the same rests with the industry. The Board shall only test check the accuracy of these reports for which the
industry shall deposit the samples collection and testing fee with the Board as and when required.

The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year.

The industry shall submit a yearly certificate to the effect that no addition/up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent.

During the period beginning from the date of issuance and the date of expiration of this consent, the
applicant shall not discharge floating solids or visible foam.

Any amendments/revisions made by the Board in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments/revisions.

The industry shall not change or alter the manufacturing process(es) so as to change the quality and/or
quantity of the effluents generated without the written permission of the Board.

Any upset conditions in the plant/plants of the factory, which is likely to result in increased effluent and/or
result in violation of the standards lay down by the Board shall be reported to the Environmental Engineer,
Punjab Pollution Control Board of concerned Regional Office immediately failing which any stoppage and
upsct conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation
of the conditions of consent.

The industry shall provide terminal manhole(s) at the end of each collection system and a manhole upstream
of final outlet (s) out of the premises of the industry for measurement of flow and for taking samples.

The industry shall for the purpose of measuring and recording the quantity of water consumed and effluent
discharged, affix meters of such standards and at such places as approved by the Environmental Engineer,
Punjab Pollution Control Board of the concerned Regional Office.

The indusiry shall maintain record regarding the operation of effluent treatment plant i.e. record of quantity
of chemicals and energy utilized for treatment and sludge generated from treatment so as to satisfy the
Board regarding regular and proper operation of pollution control equipment,

The industry shall provide online monitoring equipmentiy /s for the parameters as decided by concerned
Regional Office with the effluent treatment plant/air pollution control devices installed, if applicable.

The pollution control devices shall be interlocked with the manufacturing process of the industry.

The authorized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA notification dated14/9/06, if applicable.

'll‘(l)lglinduslry shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,

"This is computer generated document from OCMMS by PPCB"
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The fndustry shall provide eleetromugnetio Mow meteca af e souiee af water supply, al letoutiol of
eltuent rentment plant within one month and alall matntain e ooored of e datly roading aned aibie
same 1o the concerned Roglonal Offiee by the 3t ol the following month

The Board reserves the vight to revoke thix consent at any e i ciae the fdustey b fowd violiting any of
the conditions of this consent und/or the provisfons ol Water (Frevention & Control of Follution Act, 1974
as amended from thme to time

The issuance of this consent does not eomvey any property tght i elbor eal ar porsomal property, or any
exclusive privileges, nor does it authorfae any mjury to privite property or any nvaston of peraonl Fghis,
nor any infringoment of Contral, State or Local Laws or Regulations

The consent does not authorize or approve the construetion of any physfeal steuetures or fac o for
undertaking of any work in any nataral watercoume,

Nulh.ing in this consent shull be deemed o neither prechude the matitation al any fegal aetion nor reliove e
applicant from any vesponsibilivios, Habiliten or penaltien o which the applivant beor may e subjectod
under this or any other Act,

The industry shall make necessury and adequate arrangements o hold baek the effuent in cise of fllae ol
septie nk,

The diversion or bye pass of uny discharge from fwellitfen utiifzed by the applicant o mitaln complianee
with the terms and conditions of this consent I8 prohibiied exeept,

(i) Where unavoidable (o provent loss of [ie or some property dumage or

(ii) Where excessive storm dvanage or tan ol would damage faeflitfos nocessary for complinnee
with terms and conditions of this consont, The applicant shall fmmediately notify the connent
issuing authority In weiting of eaeh such diversion or bye-pus,

The industry shall ensure that no water pollution prablem i ereated in the wren due to disehime of ef et
from its industrial premises,

The industry shall comply with the eode of practice a8 notified by the Government/ Bourd for the type of
industries where the siting guidelines/ code of practice have been notified,

Solids, sludge, filter backwash or other pollutant removed from or resulting (rom trentment or control of
waste waters shall be disposed off in sueh o manner (o prevent any pollutants from sueh materfals from
entering into natural water,

The industry shall re=cireulute the entire cooling water and shall also re-clreulate/ieuse to e muxmum
extent the treated effluent in processes

The industry shall make necossary and adequate arrangements (o hold buek the efftuent n ease of tallure of
re-eireulation system/ effluent treatment plant,

The industry shall make proper disposal of the effluent so a8 (o ensure that no stagnation oecurs inalde ad
outside the industrinl premises during rainy season und no demund period,

Where excessive storm water drainage or run off, would damnge fucilitien necensary for complinnes with
terms and conditions of this consent, the applicant shall immedintely notify the consent isuing authorfty n
writing of each such diversion or bye-puss.

The industry shall submit a detniled plan showing therein the disteibution system for conveying wiste-waler
for application on land for irrigation along with the erop putiern for the year,

The industry shall ensure that the effluent discharged by it is toxicity fiee,

The industry shall not irrigate the vegetable erops with the treated elfluents which wre uned/ consmed oy
raw.
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ffluents from its premiscs. All

22, The industry shall not use any unauthorized out-let(s) for discharging ¢ g ;
one month from the date of

unauthonized outlets, if any, shall be connected to the authorized outlet within
issue of this consent,

23, The industry shall make necessary arrangements for the monitoring of effluent being discharged by the

industry and shall monitor its effluents:-

(M Once in Year for Small Scale Industrics,
(1) Four in a Year for Large/Medium Scale Industries.
(i) The industry will submit monthly reading/ data of the separate energy metcr installed for running

of effluent treatment plant/re-cireulation system to the concerned Regional Office of the Board
by the Sth of the following month.

24, The industry shall provide electromagnetic flow meters at the source of water supply‘, at J'I'Ilcl/()u.l]lcl of
effluent treatment plant within one month and shall maintain the record of the daily reading and submit the
same to the concerned Regional Office by the Sth of the following month,

25.  The Board reserves the right to revoke this consent at any time in case the industry is found violating any of
the conditions of this consent and/or the provisions of Water (Prevention & Control of Pollution) Act, 1974
as amended from time to time.

26.  The issuance of this consent does not convey any property right in either real or personal property, or any
exclusive privileges, nor does it authorize any injury to private property or any invasion of personal rights,
nor any infringement of Central, State or Local Laws or Regulations.

27.  The consent does not authorize or approve the construction of any physical structures or facilities for
undertaking of any work in any natural watercourse.

28.  Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected
under this or any other Act.

29.  The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
septic tank.

30,  The diversion or bye pass of any discharge from facilitics utilized by the applicant to maintain compliance
with the terms and conditions of this consent is prohibited except.

(i) Where unavoidable to prevent loss of life or some property damage or

(ii) Where excessive storm drainage or run off would damage facilities necessary for compliance
with terms and conditions of this consent, The applicant shall immediately notify the consent
issuing authority in writing of each such diversion or bye-pass.

3. The industry shall ensure that no water pollution problem is created in the area due to discharge of effluents
from its industrial premises.

32.  The industry shall comply with the code of practice as notified by the Government/ Board for the type of
industries where the siting guidelines/ code of practice have been notified.

33, Solids, sludge, filter backwash or other pollutant removed from or resulting from treatment or control of
waste waters shall be disposed off in such a manner to prevent any pollutants from such materials from
entering into natural water.

34,  The industry shall re-circulate the entire cooling water and shall also re-circulate/reuse to the maximum
extent the treated cffluent in processes

35, The industry shall make necessary and adequate arrangements to hold back the effluent in case of failure of
re-circulation system/ effluent treatment plant.

36, The industry shall make proper disposal of the effluent so as to ensure that no stagnation occurs inside and
outside the industrial premises during rainy season and no demand period.

37.  Where excessive storm water drainage or run off, would damage facilities necessary for compliance with
terms and conditions of this consent, the applicant shall immediately notify the consent issuing authority in
writing of each such diversion or byc-pass.

38, The industry shall submit a detailed plan showing therein the distribution system for conveying waste-water
for application on land for imigation along with the crop pattern for the year.

39.  The industry shall ensure that the effluent discharged by it is toxicity free.

40,  The industry shall not irrigate the vegetable crops with the treated effluents which are used/ consumed as
raw,

"This is computer generated document from OCMMS by PPCB"
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41, Drans causing oil & grease contamination shall will be segregated. Qil & grease trap shall be provided to
recover oil & grease from the effluent

42.  The industry shall establish sufficient number of piezometer wells in consultation with the concerned
Regional Office, of the Board to monitor the impact on the Ground Water Quantity due to the mdusmal
operations, and the monitoring shall be submitted to the Environmental Engineer of the concerned Regional
Office by the 5th of every month.

43, The industry shall cnsure that its production capacity & quantity of trade effluent do not exceed the quantity
mentioned in the consent and shall not carry out any expansion without the prior permission/NOC of the
Board.

B. SPECIAL CONDITIONS

1. The ‘Consent to Operate’ granted under Water(Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 for 598 flats, 390 dwelling units, 60 SCO and 28 booth is
only valid for the part of the project for which Environmental Clearance has already been granted to the
project proponent.

2. The promoter company shall obtain revised Environmental Clearance from the competent authority due to
increase in the total area of the project from 230.09 acres to 290.097 acres and submit same o the Board
within 6 months.

3. The promoter company shall not carry out any further construction activities in the area for which
Environmental Clearancé has not been obtained, till the promoter company obtains revised environmental
clearance for the complete project.

4. The promoter company shall not allow any occupancy in the part of the project for which Environmental
Clearance has not been obtained.

5. The promoter company shall use its treated wastewater for only dual plumbing, gardening and
construction activities and shall not dispose the treated domestic effluent by any other mode of disposal.

6. 1If GMADA does not lay down sewer in the area in the near future, the promoter company shall develop
adequate land as per Karnal technology, for scientific disposal of treated wastewater.

7. The promoter company shall complete all work as per its letter dated 22.04.2021 submitted to Regional
office, Mohali, well before 15.06.2021 and submit compliance of the same to the Board.

8. The promoter company shall comply with provisions of Solid Waste Management Rules, 2016.

A

21/05/2021
( Kuldeep Singh )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)
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PUNJAB POLLUTION CONTROL BOARD
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Office Dispatch No :

Zonal Office-1, Vatavaran Bhawan, Nabha Road, Patiala

Website:- www.ppeb.gov.in

Registered/Speed Post Date:

Industry Registration 1D:  RI4SAS1 245089 Applieation No ;14300630

To,
Mandeep Sharma

S.c.0 51-52, T'di City , Sector 118, Mohali

Mohali,Mohali-160062

Subject:  Grant Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of Pollution) Act, 1981 for discharge
of emissions arising out of premises.

With reference to your application for obtaining Varied 'Consent to Operate' u/s 21 of Air (Prevention & Control of
Pollution) Act, 1981, you are hereby, authorized to operate an industrial unit for discharge of the emission(s) arising

out of your premises subject to

the Terms and Conditions as mentioned in this Certilicate,

1, Particulars of Consent to Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No.

CTOAVaried/SAS/2021/14300630

Date of issue : 21/05/2021
Date of expiry : 28/02/2022
Certificate Type : Varied

Previous CTO No. & Validity :

CTOANV arted/SAS/2016/4455369
From:14/12/2016 To:28/02/2018

2. Particulars of the Industry

Name & Designation of the Applicant

Mandleep Sharma, (Senior Manger )

Address of Industrial premises

Tdi Township Developed By Tdi Infratech Ltd Formely
Known As Taneja Developers & Infrastructure Lid,
Sector 74a,92,116,117,118 & 119 Mohall,

Mohali,Sas Nagar-140306

Capital Investment of the Industry

46518.0 lakhs

Category of Industry

Red

Building, Const. projects, Township & Area development

Type of Industr

yp S e i G covered under EIA notification dated 14/9/06
Scale of the Industry Large
Office District Sas Nagar

“This is computer generated dociment from OCMMS by PPCB"

Tdi Tuwnship Developed By Tdi Infratech Lid Formely Knawn As Tanefa Developers & Infrastructure Lid, Sector 74a,92,116,117,118 & 119 Mohali, Mohail,Sas

Nagar, 140306
Pagel




109

Rs. 7,00,000/- vide UTR No. YESBRS52018102658509288
dated ‘ .

26,10,2018 and Rs, 1,40,000/- vide UTR No.
N33RI8O174183462 :
dated 04.12.2018 under both acts and Rs. 21,00,000/- vide
UTR

No. YESBR52020070973625526 dated 09 07202008075

Consent Fee Detaily

Rawy Materinls (Name with _()lg:u]lI_l“)vrr'_duyJﬂ ok

N.A. /u‘f”g rwr.\lrm'{irm Up‘uju'{'l e
booth

Products (Name with Quantity per day) 598 flats, 390 dwelling wnits, 60 SCO and 2!

By-products, if any, (Name with Quantity perday) = i 5 N

Detuils of the machinery and procesy As per application no. 14300630
Quantity of fuel required (in 'TPD) and capacity of 1. One DG Set of capacity 200 KVA- Fuel HSD @ 20
bollers/ Furnace/Thermo heater ete, Litiday

2. One DG Sel of capacity 82 KVA- Fuel HSD @ 14 Lit/day

Type of Alr Pollution Control Devices (o be Installed 1. One DG Set of capacity 200 KVA- Canopy and stack of 4
mt. above roof provided,

2, One DG Set of capacity 82 KVA- Canopy and stack of 4
mit. above roof provided,

Stack height provided with each boiler/thermo 1. One DG Set of capacity 200 KVA- Canopy and stack of 4
heater/Furnace ete. it above roof provided,

2, One DG Set of capacity 82 KVA- Canopy and stack of 4
mt, above roof provided.

Sources of emissions and type ol pollutants DG Sets - SPM, SOx and NOx
Standards to be acheived under Air(Prevention & Ay per emission standards prescribed by the PPCB/
Control of Pollution) Act, 1981 Molslr&CC from time to time.

Aaws

21/05/2021
( Kuldeep Singh )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)

Endst, No.: Dated:

A copy of the above is forwarded to the following for information and neeessary action please:
The Environmental Engineer, Punjab Pollution Control Board, Regional Office, SAS Nagar. He is requested to send his

recommendations separately for the violations of the EIA notification, 2006, being made by the project proponent.

“This iy computer generated document from OCMMS by PPCB"
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TERMS AND CONDITIONS

A.  GENERAL CONDITIONS
L. This consent is not valid for getting power load from the Punjab State Power Corpor
loan from the financial institutions.

ation Ltd. or for getting

7 4 The industry shall apply for renewal ‘extension of consent at least two months before expiry of the consent.

3. e industry shall not violate any of the norms prescribed under the Air (Prevention & Control of Pollution)
Act, 1981, failing which, the consent shall be cancelled | revoked.

4 The achievement of adequacy and efficiency of the air pollution control devices installed shall be the entire

responsibility of the industry
<3 The authorized fuel being used shall not be changed without the prior written permission of the Board.
6. + shall not discharge any fugitive emissions. All gases shall be emitted through a stack of
t. as per the norms fixed by the Board from time to time.
1. The industry shall provide port-holes, platforms and/or other necessary facilities as may be required for
collecting samples of emissions from any chimney, flue or duct or any other outlets.

Specifications of the port-holes shall be as under:-

1) The sampling ports shall be proy ided atleast 8 times chimney diameter downstream and 2 times
upstream from the flow disturbance. For a rectangular cross section the equivalent diameter (De)
shall be calculated from the following equation to determine upstream, downstream distance:-
De=2LW/(L+W)

Where L= length in mts. W= Width 1n mts.
it) The sampling port shall be 7 to 10 em in diameter
8. The indusiry shall put display Board indicating environmental data in the prescribed format at the main

entrance gate.
9. The industry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(i) Stack height for boiler plants

SANO. Boiler with Steam Generating|Stack heights
Capacity
iz Less than 2 tonkr. 9 meters or 2.5 times the height of neighboring building
which ever is more
2. | More than 2 ton'kr. to 5 tonhr. 12 meters
= .
s | More tian 3 ronkir. 1o 10 ton'hr 15 meters
! 4 | More than 10 ton'ir. 1o 15 ton'hr 18 meters
P !.\.’0’? than 15 ton'hr. to 20 ton'hr 21 meters
6. | More than 20 ton'kr. 10 25 tonhr. 24 meters
7. i More than 23 1on'hr. to 30 ton/hr 27 meters
8 ! More than 30 ton'hr. 30 meters or using the formula
H =14 Qg0.30r
i H =74 (Qp)0.24
E Where Qg = Quantity of SO2 in Kg/hr.
i Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in all cases shall be 9.0 mtr. or as calculated from relevant formula
whichever is more. ;

(ii) For industrial furnaces and Kilns, the criteria for selection of stack height would be based on fuel
used for the corresponding steam generation.

(iii) Stack height for diesel generating sets:

“This ts comzuter generated document from OCMMS by PPCB"
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Capacity of diesel generating set Height of the Stack
0-50 KVA Height of the building + 1.5 mt

50-100 KVA ~do- +2.0 mt.
100-150 KVA -do- +2.5 mt.
150-200 KVA -do- +3.0 mt.
200-250 KVA -do- 3.5 mt

250-300 KVA -do- +3.5 mt,

For higher KVA rating stack height H (in meter) shall be worked out according to the formula;
H = h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is installed.

The pollution control devices shall be interlocked with the manufacturing process of the industry to cnsure

10,
its regular operation,

1. The existing pollution control equipment shall be altered or replaced in accordance with the directions of the
Board, and no pollution control equipment or chimney shall be altered or as the case may be erected or re-
erected except with the prior approval of the Board.

12, The industry will provide canopy and adequate stack with the D.G sets so as to comply with the provision of
null_ﬁczlllon No GSR-37! E dated 17-5-2002(amended from time to time) issued by MOEF under
Environment (Protection) Act, 1986,

13, The Govt. of Punjab, Department of Scicnce, Technology & Environment vide its notification no.4/46/92-
3ST/2839 dt. 29/12/1993 has put prohibition on the use of rice husk as fuel after 1.4.1995 except the
following:-

i %In the form of briquettes and use of rice husk in fluidized bed combustion.So the industry shall
make the necessary arrangement to comply with the above notification.iy":

14.  The industry shall submit balance sheet of every financial year to the concerned Regional Office by 30th
June of every year

15, That the industry shall submit a yearly certificate to the effect that no addition / up-gradation/ modification/
modernization has been carried out during the previous year otherwise the industry shall apply for the varied
consent,

16. a) The industry shall ensure that at any time the emission do not exceed the prescribed emissions

standards laid down by the Board from time to time for such type of industry /emissions.

b) The industry shall ensure that the emissions from each stack shall conform to the following
emission standards laid down by the Board in respect of the Industrial Boilers.

Steam Generating Required particulate matter B.

capacity A.

Area upto 5 Km from Other than A’ class

Other than the periphery

of I and Class-1I town

Less than 2 ton/hr. 800 mg/NM3 1200 mg/NM3

2 ton to 10 ton/hr. 500 mg/NM3 1000 mg/NM3

Above 10 ton to 15 ton/hr 350 mg/NM3 500 mg/NM3

Above 15 ton/hr 150 mg/NM3 150 mg/NM3

All emissions normalized to 12% carbon dioxide,

17.  The industry shall ensure that the Hazardous Wastes generated from the premises are handled as per the
provisions of thellazardous Waste (Management, Handling and Transboundary Movement) Rules, 2008,
without any adverse effect on the environment, in any manner.

I8, The air pollution control equipments shall be kept at all time in good running condition and;

“This is computer generated document from OCMMS by PPCB"
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(i) All failures of control equipments.

(i) The emissions of any air pollutant into the atmosphere in excess of the standards lay down by the
Board occurring or being apprehended to occur due to accident or other unforeseen act or event.
'Shall be intimated through fax to the concerned Regional Office as well as to the Director of
Factories, Punjab, Chandigarh as required under rule 10 of the Punjab State Board for the
Prevention and Control of Air Pollution Rules, 1983".

19.  The industry shall plant minimum of three suitable varicties of trees at the density of not less than 1000 trees
per hectare all along the boundary of the industrial premises.

20.  The industry shall submit a site emergency plan approved by the Chief Inspector of Factories, Punjab as
applicable.

21.  The industry shall comply with the conditions imposed by the SEIAA/MOEF in the Environmental
Clearance granted to it as required under EIA notification dated 14/9/06, if applicable.

[
(38 )

The industry shall make necessary arrangements for the monitoring of stack emissions and shall get its
emissions analyzed from lab approved / authorized by the Board:-

) Once in Year for Small Scale Industries.

(ii) Twice/thrice/four time in a Year for Large/Medium Scale Industries.
23.  The industry shall maintain the following record to the satisfaction of the Board :-

(i) Log books for running of air pollution control devices or pumps/motors used for it.

(i) Register showing the result of various tests conducted by the industry for monitoring of stack
emissions and ambient air.

(iit) Register showing the stock of absorbents and other chemicals to be used for scrubbers.

24.  The industry will install the separate energy meter for running pollution control devices and shall maintain
record with respect to operation of air pollution control device so as to the satisfy the Board regarding the
regular operation of air pollution control device and monthly reading / record may be sent to the Board by
the fifth of the following month.

25.  The industry shall provide online monitoring system as applicable, for in stack emission and shall maintain
the record of the same for inspection of the Board Officers.

26.  The Board reserves the right to revoke the consent granted to the industry at any time, in case the industry is
found violating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time
to time.

27.  The industry shall comply with any other conditions laid down or directions issucd in due course by the
Board under the provisions of the Air (Prevention & Control of Pollution) Act, 1981.

28.  Nothing in this consent shall be deemed to neither preclude the institution of any legal action nor relieve the
applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to
under this or any other Act.

29.  Any amendments/revisions made by the Board/CPCB/MOEF in the emission/stack height standards shall be
applicable to the industry from the date of such amendments/revisions.

30.  The industry shall dispose off its solid waste generated by the burning of fuel in an Environmentally Sound
Manner within the premises/outside as approved by the Board, to avoid public nuisance and air pollution
problem in the area.

31,  The industry shall ensure that no air pollution problem or public nuisance is created in the arca due to the
discharge of emissions from the industry.

32, The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of any air
pollutant/gas/ liquids from the vessels, mechanical equipment's etc, which are likely to cause environmental
pollution.

33,  The industry shall not change or alter the manufacturing process(es) and fuel so as to change the
quality/quantity of emissions generated without the prior permission of the Board.

34,  The industry shall earmark a land within their premises for disposal of boiler ash in an environmentally
sound manner, and / or the industry shall make necessary arrangements for proper disposal of fuel ash in a
scientific manner and shall maintain proper record for the same, if applicable.

35.  The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991.

36.  The industry shall provide proper and adequate air pollution control arrangements for control emission from
its fuel handling area, if applicable.

"“This is computer generated document from OCMMS by PPCB"
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37.

38.
39.

40.
41.

42.

The industry shall comply with the code of practice s notified by the Government/Board for the type of
industries where the siting guidelines / Code of Practice have been notified.

The industry shall not cause any nuisance/traffic hazard in vicinity of the area

The industry shall ensure that the noise & air emission from D.G. sets do not exceed the standards
prescribed for D.G. sets by the Ministry of Environment & Forests, New Delhi.

The industry shall ensure that there will not be significant visible dust emissions beyond the property line

The industry shall provide adequate and appropriate air pollution control devices to contain emissions from
handling, transportation and processing of raw material & product of the industry.

The Industry shall ensure that its production capacity does not exceed the capacity mentioned in the consent
and shall not carry out any expansion without the prior permission / NOC of the Board.

SPECIAL CONDITIONS

1. The ‘Consent to Operate” granted under Water(Prevention & Control of Pollution) Act, 1974 and Air
(Prevention & Control of Pollution) Act, 1981 for 598 flats, 390 dwelling units, 60 SCO and 28 booth is
only valid for the part of the project for which Environmental Clearance has already been granted to the
project proponent.

2. The promoter company shall obtain revised Environmental Clearance from the competent authority due to
increase in the total area of the project from 230.09 acres to 290.097 acres and submit same to the Board
within 6 months.

3. The promoter company shall not carry out any further construction activities in the area for which
Environmental Clearance has not been obtained, till the promoter company obtains revised environmental
clearance for the complete project.

4. The promoter company shall not allow any occupancy in the part of the project for which Environmental
Clearance has not been obtained.

5. The promoter company shall use its treated wastewater for only dual plumbing, gardening and
construction activities and shall not dispose the treated domestic effluent by any other mode of disposal.

6. 1f GMADA does not lay down sewer in the area in the near future, the promoter company shall develop
adequate land as per Kamal technology, for scientific disposal of treated wastewater.

7. The promoter company shall complete all work as per its letter dated 22.04.2021 submitted to Regional
office, Mohali, well before 15.06.2021 and submit compliance of the same to the Board.

8. The promoter company shall comply with provisions of Solid Waste Management Rules, 2016.

21052021
( Kuldeep Singh )
Environmental Engineer
For & on behalf
of
(Punjab Pollution Control Board)
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]

Annexure R-7 D

The point wise compliance status of specific conditions and general conditions of the

operational phase and entire life granted vide letter No. SEIAA /2015 / 5194 dated 01.10. 2015

with validity upto 1.10.2026, were verified by the Joint Committee and the non- compliances

observed are summarized in the following Table 1:

Tablel:Compliance of the conditions of Environmental Clearance.

Part-A SPECIFIC CONDITIONS

[

Operation Phase and Entire Life:

Non Compliance observed (As on16.12.2024)

S. No Conditions

i “Consent to Operate” shall be obtained from Punjab
Pollution Control Board under Air (Prevention&
Control of Pollution) Act, 1981and Water (Prevention
& Control of Pollution) Act, 1974 and a copy of the
same shall be submitted to the Ministry of Environment
&Forests/State Level Environment Impact Assessment
Authority at the time of start of operation,

The Project Proponent has obtained consent to
operate (CTO) dated 21/05/2021 by PPCB
under the Water (Prevention& Control of
pollution) Act, 1974, the Air (Prevention&
Control of Pollution) Act, 1981 with validity
upto 28/02/2022. The consent was not renewed
by PPCB, as the project proponent has carried
out expansion without obtaining EC.

il. The project proponent shall provide electromagnetic
flow meler at the outlet of the water supply, outlet of
STP and any pipeline to be used for re-using the treated
wastewaler back into the system for flushing and for
horticulture purpose/green ete. and shall maintain a
record ol readings of each such meter on daily basis.

Partially Complied.

e Mechanical-type flow meters were installed
al tube wells.

s Electromagnetic-type flow meters were
installed at the final outlet of STPs.
Records of the wastewater generation was
maintained.

¢ Flow-measuring system is not provided at
any pipeline for reusing thet reated
wastewater back into the system for
flushing and for horticultural
purposes/green belts, etc. Records of the
wastewater reuse have not been maintained
By the project proponent,

iil. The collected solid waste shall be segregated at site.
The recyclable solid waste shall be sold out to the
authorized vendors and the inert solid waste shall be
sent to the disposal facility. The Bio-degradable solid
waste shall be adequately treated as per the scheme
submitted by the project proponent. Prior approval of
competent authority should be obtained, if required.

Not complied

e The project proponent has installed a
composter with a capacity of 500 kg/day
for processing biodegradable waste
generated on the premises. However, the
composter was found to be non-functional,
and its physical condition suggested it had
not been used for a long time,

e The project proponent did not maintain
records for recyclable solid waste, inert
waste, or biodegradable solid waste.

e The mechanism for disposal of solid waste
was also not shared with the Joint
Committee.

iv. Adequate& appropriate pollution control measures
should be provided to control fugitive emissions to be
emitted within the complex.

The project proponent has not developed
adequate plantation along the road side and also
along the premise periphery to control fugitive
emission.

V. Hazardous waste/E-waste should be disposed off as per
Rules applicable and with the necessary approval of the
Punjab Pollution Control Board.

Copy of the Authorization from PPCB not
provided

The used oil is generated from DG set, as
hazardous waste which is being sold to
authorized vendor,  as informed by TDI's
representative, However, no records were
Shared to verify the same.

vi. The approval of competent authority shall be obtained
for structural safety of the buildings due to earthquakes,
adequacy of fire-fighting equipment etc. As per
National Building Code including protection measures
From lightning.

All the necessary approvals have been obtained,
as informed by the TDI's representative.

However, copy of the Fire NOC was not
provided, when asked for.

vii, The grecn belt along the periphery of the plot shall
achieve attenuation factor conforming to the day and
night noise standards prescribed for residential land
use. The open space inside the plot should be suitably
Jandscaped and covered with vegelation of indigenous
species/variety

The green belt provided by the project proponent
is not adequate.
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should be of low flow either by use of aerators or
pressure reducing devices or sensor-based control

Vil Apphication of solar energy should be incorporated for | Partially Complicd.
illumination of common areas lighting for gardens and
street lighting in addition to provision for solar walter Solar Water Heaters were found installed in the
heating Wellington Heights 2 and Wellington Height
Extension projects of TDI
However, solar encrgy is not being used for
illumination of common areas; lighting for
Gardens and strect.
IX. A report on the cnergy conservation measures | Not complied
conforming (o energy conservation norms should be
prepared incorporating details about machinery of air
conditioning, lifts, and lighting, building materials, R&
U Factors etc. and submitted to the respective Regional
office of MoEF, the Zonal Office of CPCB and the
SPCB/SEIAA’in three months’ time.
X. Separation of drinking water supply and treated sewage | Colour coding has not been implemented for
supply should be done by the use of different colors. separation of Drinking water supply and treated
Sewage supply.
X Fixtures for showers, toilet flushing and drinking | Not complicd

PART-B-GENERALCONDITIONS

Operational Phase and Entire life

The proponent shall upload the status of compliance of
the stipulated EC conditions, including results of
monitored data on their website and shall update the
same periodically. 1t shall simultaneously be sent to the
Regional Office of MoEF, the respective Zonal Office
of CPCB and the SPCB.

The criteria pollutant levels namely; PM2.5, PMI10,
S02,NOx,CO,Pb,0zone(ambicnt air as well as stack
emissions) shall be monitored and displayed at a
convenient location near the main gate of the company
In the public domain

Not complied.

The Project Proponent shall adhere to the commitments
made in the EMP and Corporate Social Responsibility
and shall spend the amount as proposed or at least
minimum required to be spent under the provisions of
the company Act,1956, whichever is higher.

No information provided by Project Proponent
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Annexure R-7 E

Compliance of the conditions of Consent to Operate (CTO):

Compliance of the conditions of Consent to Operate (CTO) granted under Water
(Prevention & Control of Pollution) Act, 1974:
The Project Proponent has been granted consent to operate (CTO) dated 21/05/2021 under

Water (Prevention & Control of pollution) Act, 1974 from the PPCB which was valid upto

28/02/2022 (Annexure-VI). The point-wise compliance of conditions of Consent to

Operate (CTO) granted by PPCB under the Water (Prevention & Control of Pollution) Act,

1974 was verified by the joint committee and the non-compliances observed are given

below in Table 2 and Table 3:

Table2: Compliance of General Conditions of CTO granted under Water Act, 1974:

S.No

Water Consent General Conditions

Compliance Status(Ason16.12.2024)

3t

The industry shall ensure that the effluent
discharging through the authorized outlet
shall confirm to the prescribed standards as
Applicable from time to time.

Not complied

The committee had taken sample from the operational
STPs and the analysis results indicate that these STPs
are not complying with prescribed norms.

The industry shall plant minimum of three
suitable varietics of trees at the density of not
less than 1000 trees per hectare all along the
boundary of the industrial premises.

Not complied

The committee observed that the project proponent has
Not developed adequate plantation along the road side
and also their premise periphery.

Theachievementoftheadequacyandefficiencyoft
heeffluenttreatmentplant

/pollution control devices/ recirculation system
Installed shall be the entire responsibility of the

industry.

The committee had taken samples from the operational
STPs and the analysis results indicate these STPs are
not complying with prescribed norms. No adequacy
and efficiency report has not been provided by the
project proponent.

The industry shall ensure that the Hazardous
Wastes generated from the premises are
handled as per the provisions of the
Hazardous Wastes (Management, Handling
and Trans boundary Movement) Rules, 2008
as amended time to time, without any adverse
Effect on the environment, in any manner

Copy of the Authorization from PPCB not

The used oil is gencrated from DG set, as hazardous
waste which is being sold to authorized vendor, as
informed by TDI's representative. However, no records
were shared to verify the same.

The industry shall submit balance sheet of
Every financial year to the concerned Regional
Office by 30" June of every year.

No information provided by the Project Proponent.

The industry shall submit a yearly certificate
to the effect that no addition/up-gradation/
modification/ modernization has been carried
out during the previous year otherwise the
Industry shall apply for the varied consent.

Not Complied

The project proponent has expanded the project area
without prior Environmental Clearance and without
obtaining consent to establish.

The industry shall not change or alter the
manufacturing process(es) so as to change the
quality and/or quantity of the effluents
generated without the written permission of
The Board.

Not complied. The project proponent has expanded the
project area without prior Environmental Clearance
and without obtaining consent to establish.

Any upset conditions in the plant/plants oft he
factory, which is likely to result in increased
effluent and/or result in violation of the
standards lay down by the Board shall be
reported to the Environmental Engineer,
Punjub Pollution Control Board of concerned
Regional Office immediately failing which
any stoppage and upset conditions that come
1o the notice of the Board /its officers, will be
Deemed to be intentional violation of the

Not complied

conditions of consent.
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e industry Tahall for the |uu-pnw ol
measuring and recording the quanity ol water
constmed and  effuent  discharged, aflix
meters of such standards and at such places us
approved by the Lnvironmental - Enginecr,
Punjab  Pollution  Control - Board of the
coneerned Regronal Oftice,

Partinlly comphed

TDL Township has provided four tube wells in their
premise for meeting water requirements. Further, the
committee observed that o mechunical type water meter
were installed instead of an Electromagnetie type flow
meter at water abstraction points, and u record of the
sume was maintained.

IHowever, the project proponent has not provided water
meters on the pipelines through which the treated
wastewater is utilized for flushing purposes, irvigation
of Tand aren developed as per karnal Technology, lawns
Jland seaping and other activities ete, I'he Project
proponent has not maintined the proper records of
reading of water meters consumption and discharge.

Ihe mdustry shall maintain record regarding
the operation of effluent treatment plant i.e.
record of quantity of chemicals and energy
wtilized for treatment and sludge penerated
ffom treatment so a8 to satisfy the Board
regarding regular and proper operation of
Pollution control equipment.

Partially Complied

Records of STP sludge is not maintained by operatar,
however, the STP operator has maintained record off
chemical consumption

The industry shall provide onfine monitoring
equipments for the parameters 48 decided by
coneorned Regional Office with the effluent
weatment /- Air pollution control devices
installed, if applicable,

The Project Proponent has installed online effluent
monitoring  system at  final outlet of STPs for
measuring pll, TSS, COD, BOD and but it is not
connected to PPCB, CPCBH server as informed by the
project proponent,

The industry shall obtainand  submit
insurance cover as required under the public
LinbilitylnsuranceAct, 1991,

No Information provided by Project Proponent.

The industry shall provide electromagnetic
flow meters ut the source of water supply, at
inlevoutlet of Efluent Treatment Plant within

the daily reading und submit the same o the
concerned Regional Office by the s of the
fallowing month,

one month and shall maintain the record of

Partially Complied

The project proponent has installed mechanical Type
water meter ut water supply source, However, the
Flectromugnetic flow meters were installed inlet and
outlet of ETP.

The industry shall make proper disposal of the
offluent so s to ensure that no stagnation
ocewrs inside and outside the industriul
premises during rainy season and no demand
petiod.

Not Complied,

At the time of visit, committee interacted with the
residents of the TDI town ship and they informed that
as some arcas of the township lies in the low lying area,
henee, during the rainy season the water stagnation may
Not be ruled out,

Table

3:Compliance of Special Conditions of CTO granted under Water Act, 1974:

S. No

Water Consent Specinl Conditlons

Complinnce Status(Ason16.12.2024)

I

The Consent to operate granted under water
(Preventiond& Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act,
1981 for S98 Dats, 390 dwelling units,00 SCO
and28Boothsisonlyvalidforthepartofproject

for which Environmental Clenrance us alieady
Dbeen granted to the project proponent,

Consent 1o operate was valid upto 28/02/2022.
Applied for renewal, but not granted by PPCB.

The promoter company shall obtain revised
Eovironmental Clentance from the competent
authority due to inerease in the fotul aren of the
prujucl[]'um230.()%(‘1‘cxm‘.’w.()97ucvesnnd
submitsametotheboardwithinomonths,

Not complied.

Promoter company has not obtained revised
Environmental  Clearance from the competent
Authority.




| 119

4] ‘The promoter company shall not carry out any [Nu{ complicd,

further construction activities in the area for [ At the time of the visit, the joint committee
which Environmental Clearance has not been | observed that the construction activitics in the
abtwned, Il the promoter company obtains | newly added area were being carried out bythe

revised Environmental Clearance for the promoter company and the individual plot owners.
Complete project,
il The promoter company shall not allow any | Not complied.

oceupiney in the part of the project for which | At the time of visit, the committee observed that
Einvironmental Clearance has not been obtained | oceupancy in new expanded area of the project has
been given by the project Proponent,

5 The promoter company shall use its treated waste | Not complied

water for only dual plumbing, gardening and | The committee observed that the dual plumbing
construction activities and shall not dispose the | facility has not been established in their premises;
treated domestic effluent by any other mode of | the treated wastewater is mainly used for plantation

disposal, areas developed as per Karnal technology and
Gardening areas,
7 The promoter company shall complete all work | Information not provided by Project Proponent.

ay per ity letter dated 22.04.2021 submitted to
Regional Office,Mohali,wellbefore15.06.2021
and submitted compliance of the same to the

board,
8 The promoter company shall comply with | Not complied
provisions of Solid Waste Management Rules,
20106, e The project proponent has installed a

composter with a capacity of 500 kg/day for
processing biodegradable waste generated on
the premises. However, the composter was
found to be non-functional, and its physical
condition suggested it had not been used for a
long time.

*  The project proponent did not maintain records
for recyclable solid waste, inert waste, or
biodegradable solid waste.
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Annexure R-7 F

The Project Proponent has been granted consent to operate (CTO) dated 21/05/2021 under Air
(Prevention & Control of Pollution) Act, 1981 from the PPCB which is valid upto

28/02/2022(Annexure-V1I). ThepointwisecomplianceofconditionsofConsentto Operate granted

under the Air (Prevention & Control of Pollution) Act, 1981 was verified by the Joint

Committee and the non-compliances observed are given below in Table4 and Table 5:

Tabled: Compliance of General Conditions of CTO granted under AirAct,1981:

S.No.

Air Consent General Conditions

Compliance Status(Ason16.12.2024)

6

The industry shall not discharge any fugitive
emissions. All gases shall be emitted through a
stack of suitable height, as per the norms fixed by
the Board from time to time.

Partially Complied
All DG sets are equipped with acoustic enclosures.

The joint committee observed that the four DG sets (
02 of capacity 625 KVA and 02 of capacity 250
KVA)are not provided with adequate stack height as
per prescribed norms.

The industry shall discharge all gases through a
stack of minimum height as specified in the
following standards laid down by the Board
Stack height for diesel generating sets.

Not Complied

The joint committee observed that the four DG sets (
02 of capacity 625 KVA and 02 of capacity 250
KVA)are not provided with adequate stack height as
per prescribed norms.

The industry will provide canopy and adequate
stack with the D.G sets so as to comply with the
provision of notification No GSR-371 E dated17-
5-2002(amended from time to time) issued by
MOEF under Environment (Protection) Act,
1986.

Partially complied
All DG sets are equipped with acoustic enclosures.

The joint committee observed that the four DG sets
(02 of capacity 625 KVA and 02 of capacity 250
KVA)are not provided with adequate stack height as
per prescribed norms.

The industry shall submit balance sheet of every
Financially year to the concemed Regional Office
by 30th June of every year

No Information provided by the Project Proponent.

That the industry shall submit a yearly certificate
to the effect that no addition / up-gradation/
modification/ modernization has been carried out
during the previous year otherwise the industry
Shall apply for the varied consent.

Not Complied

The project proponent has expanded the project area
Without prior Environmental Clearance and without
obtaining consent to establish.

The industry shall ensure that the Hazardous
Wastes generated from the premises are handled
as per the provisions of the Hazardous Waste
(Management, Handling and Transboundary
Movement) Rules, 2008, without any adverse
effect on the environment, in any manner.

Copy of the Authorization from PPCB not
provided.

The used oil is generated from DG set, as hazardous
waste which is being sold to authorized vendor, as
informed by TDI's representative. However, no
records were shared to verify the same.

The industry shall plant mimimum of three
suitable varieties of trees at the density of not less
than1000treesperhectareallalongtheboundary  of
the industrial premises.

Not complied

The committee observed that the project proponent
has not developed adequate plantation along the road
side and also their premise periphery.

41

The Industry shall ensure that its production
capacity does not exceed the capacity mentioned
in the consent and shall not carry out any
expansion without the prior permission /NOC of
The Board

Not Complied. The project proponent has expanded
the project area without prior Environmental
Clearance and without obtaining consent to establish.
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{CT! Ogramedunder.-\lr.-\ct. 19812

Compliance Smus(‘-\s»u'l_(ﬁl—.ﬁixn_r

SN0 | Air Consent Special Conditions
1 The Consemt to operate granted under water Conscnumiwmm\\au.-lln!uph\.:\\‘ 022022 Applied
{Prevertion & Contral of Pollution) Act, 1974 and | tor renewal but not grantad by rrci
Air (Prevention & Control of Pollution) Act, 1981
for 598 flats, 390 dwelling units,6d SCO and X
Boothsisadyvﬂidfanhcpmofpmjmf\w
Which Environmental Clearance has already been
Granted to the prof k
2 The promoter company Tall cbtan revisad | Not complied
Environmental Clearance from  the  competent Promoter  company  has - nat obtamed  revised
authority due to wncrease n 1he otal arca of the Environmental - Clearanee  trom the competent
| mmno.mﬂmwmesm Authaeny
cubmitsametothebaardwithinamenths. i
i The promoter company “hall not carry eut any | Not complied
further construction activities 1a the area for which | At the time of the visit, the commitiee observed hat
Environmental Ciearance has not been obtained, | the construction agtivities the new adied area
tall the prometer company obtains revised were being carried out by the promatet company
. Emvironmental Ciearance for the complete project. And the mdividual plot owners, =
4 The promoter company hall_not_allow any | Not complied.
occupancy in the part of the project for which | At the tume of visit, the commitiee observed that
Environmental Clearance has not been obtained oceupaney 1 new expanded area of the project has
been given by the project Propenent.
hall use wts treated waste | Not complied
plumbing, gardening and | The committee observed that the dual plumbing
and shall not dispese the | faailty has not been established in their premises;
by any other made of | the teated  waste water is mainly used for
plantation  arcas  developed as - per Karnal

technology and gandeming areas.

Tnformation not provided by Project Proponent.

Not complied

« The project proponent has installed @
composter with a capacity of 500 kg'day for
processing biodegradable waste generated on
the premises. However, the composter was
found to be non-functional, and its physical
condition suggested it had not been used for a

long time.

o The project proponent did net maintain records
for recyelable solid waste, inert waste, o
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REGISTERED
To
M/s Tdi Infratech .,
(Larlier known as M/s Taneja Developers & nfrastiuctore L),
Project- TD township developiment,
Sector 24-A, 92, 116, 117, 118 K119, SAS Nagar,
Subject: Notlce to lssue directions u/s 33-A of the Water (Prevention & Control of Pollution)

Act, 1974,

Whereas, Its mandatory on the part af the project proponent to obtain the 'consent
1o establish / operate! of the Board u/s 25/26 of the Water Act, 1974 and u/s 21 of the Alr Act, 1921,
to establish a construction project and to operate its outlet, for discharging of effluents / emissions
arising from its premises.

And whereas, 1t Is also mandatory on the part of the project proponent to provide
adequate and appropriate effluent treatment facllities, so as to ensure that the concentration of
various pollutants in the wastewater discharged from the premises of the project proponent, Is within
the permissible limits prescribed by the Board.

And whereas, the project proponent was carlier granted Consent to Operate (CTO)
under the Water (Prevention & Control of Pollution) Act, 1974 vide no.
CTOW/Varied/SAS/2021/13182303 dated 21/05/2021 and under the Air (Prevention & Control of
Pollution) Act, 1981 vide no. CTOA/Varied/SAS/2021/14300630 dated 21/05/2021 (both expired on
28/02/2022) with special conditions.

And whereas, the project proponent was also granted consent to establish (NOC)
under the Water (Prevention & Control of Pollution) Act, 1974 and the Alr (Prevention & Control of
pollution) Act, 1981 vide no. CTE/Exp/SAS/2021/15594418 dated 07/06/2021 (expired on
06/01/2022) with special conditions.

And whereas, the project proponent had obtained Environmental Clearance vide no.
SIEAA/2015/5194 dated 01,10.2015 for Constructlan of a housing preject namely “TDI Township” at
Sactor 117-118 to be developed by M/s Taneja Developers & Infrastructure Ltd. in an area of 230,034
acres having bullt up arca 286135 sqm, which has valid upto 01.10.2026.

And whereas, the project propenent was earller served notice to Issue directions u/s
33-A of the Water (Preventlon & Control of Pollution) Act, 1974 as amended in 1988 vide Board's
Jetter no. 1993-94 dated 24/3/2022 with an opportunity of personal hearing before the Chairman of
the Board on 5/4/2022, wherein It was decided as under:

i The project proponent shall immediately Install and commission the STP of adequate capacity
so as to achleve the prescribed standards.

2 The project proponent shall make adequate arrangements for the disposal of treated
wastewater as the present STP and sewerage system of the area is already overloaded,

3 The project proponent shall obtain consents to operate under the Water (Prevention &
Control of Pollutlon) Act, 1974.

4, For the continuous violation of environmental laws, environmental compensation from the
period of date of violation observed upto 31/3/2022 Is Imposed,

5. The Environmental Engineer, Reglonal Office, SAS Nagar shall calculate the environmental
compensation to be Imposed to the project proponent,

6. The Environmental Englneer, Reglonal Office, SAS Nagar shall process the consent application
of the project propanent on merit,

And whereas, the proceedings of the hearing were also conveyed to the project
proponent vide Board's letter no, 2631-32 dated 28/4/2022 for complianco.

oy -
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Ard whereas, a telephenic complaint was agan rocoived from the residents of TDI

Canracght place, Sector 74-A, Mohali regarding the connection of sewer line bclr?g done b},[-mc
sroiect prononeat with the storm water line on 4/6/2022. Accordingly, the site was visited by officer
o T;' £oa2+¢ on 04.05 2022 and contacted Sh. tiranjan Singh, Sh, Ohrl and other residents I?' the TDI
Emght slige, Sacter T4-A, Mehali The representative of the TDI Sh. Gurkiran, Sh. Ranjnish and
Dawnde .\ 310 calied at the site. It was informed that the storm water line provided near plot

a 1586 11 al'0 recewing sewer water and novs the storm water was being connected with the r‘nln
3ter hanvestng pit and the work has been stopped after protest by TOI residents. The connection
of storm water fne was found plugged using cement plaster which the residents claimed that the
same has been done only after they protested. A sample of water from the stagnant waste-water
celectad in the storm water vaas found collected and send to HO lab for analyss to check any

~3ten with sewer water, Sh Davinder Singh informed that they have Identified that the
w120 4 caming in the sterm water line from somne houses and they are tracing the same and
tt:an with tha rain water narvesting pit will only be done only after rectifying the problem.
ats alzo infarmed that due te problem of choking of sewer ling, the waste-water from tfje
merzial sagmant of Secter 74-A, Mahali also gets collected on the roads, no mechanism of rain
zirg & the rain water is disposed Into open parks which became a3 breeding place of
lzaning of the sewserage manholes in cannuaght Place, Sector-74 using tankers regularly
/372022 1t was observed that there is no system of rain water recharging lald for the houses of
ht o2:a falling in the fine of series 1503-06. Thereafter the STP site was visited by the officer
:rd and it was observed that the STP was not in operation. No record of operation of STP
thgwn during visil. Untreated water vias being disposed off through bye-pass. Sample from

Sr. Parameters i Inlet of STP Outlet of STP Bye-pass stagnation
no. ! water

i o i 7.2 13 75

2 155 mg/l | 158 137 119

3. 200 mg/l ! 140 110 102

4nd wheress, during the visit, the representative of the project proponent Sh.
rznrefused to sign the data sheet and Sh. Davinder Singh fled away from the spot and thereafter
siiched off his phone. The project proponent has failed to Install/ start any work nor gave any
zroposzl of construction of news STP of adequate capacity in this office. Water was found stagnant in
he plzntation area developed adjoining to STP. The project proponent has failed to get the validity
¢ consent under Water (Prevention & Control of Pollution) Act, 1974 extended. The project
roponent was fziled to get the velidity of consent to operate under the Water (Prevention & Control
of Poliution) Act, 1874 well as NOC expansion. The officer of the Regional Office has also reported
the construction of around 20-25 plots was under progress in the Chitrakoot project. TDI
Chitrekoot is 2 part of the project for which revised environmental clearance has been applied by the
projzct proponentin SEIAA and construction status has been sent vide letter no, 607 dated 20/1/2022
1o SEIAA. Further, the project proponent has not obtained a revised environmental clearance. Hence,
the project proponent has started construction without obtaining a revised environmental clearance
from SEIAA. The project proponent does not comply with the provisions of the Water (Prevention &
Conuc! of Poliution) Act, 1974 as weell as conditions mentioned in the NOC earlier granted to it and
conditions of environmental clearance granted under the EIA notification dated 14/9/2006.
!{orecyer, the project proponent has not made the compliance with the hearing decisions. It has now
Szen cecided by the Competent Authority of the Board to give an opportunity of personal hearing to
the project proponent before taking further action in the matter. The authority further directed that
132 project proponent shall immediately stop the further construction TDI Chitrakoot Is a part of the
eeject for which revised EC has been applied by the project proponent. Therefore, the project
Proponent was served notice regarding non-compliance of hearing decislons dated 5/4/2022 given
by the Chairman of the Board vide Board's letter no. 5646-47 dated 21/9/2022 alongwith an
opporiunity of personal hearing before the Chairman of the Board on 3/10/2022, which was
postponed due to administrative reasons. The above sald personal hearing has now been fixed on
12/10/2022 and same was informed to the project proponent vide Board's letter no. 6084-85 dated

7/10/2022. Trie <aid personal hearing was again postponed to 18/10/2022 due to administrative
reasons. /
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: And whereas, a telephonic comgplaint was received from on §/8/2022 regarding
disposal of untreated waste-water into storm water drain of GMADA by the TDI In‘rate
Sector-118, Mohali. Accordingly, the site was visited by officer of the Board on 05.09.2022 and it was

observed that Modular STP Installed by the project proponent of 100 KLD capacity near piot no. 156,

§eclor-11‘8, Mohali was not in operation curing visit. The representative informed that the STP ' not
in operation since 5-6 months. No record of cperation of STP could be shown during visit, o wasie-
water was found collected in component of STP such as MBEER tank, tube settier etz Drly
media was found in MBBR tanks. From physical condition it appeared that the STP i nat in operation
forlong time. No sludge was found stored in siudge crying becs. The reacing of water meter provicsd
atoutlet of STP was 4045 m3. The collection tank was having sewage. One fiaxidie pipeline & motar
was found connected from inlet collection tank before STP to the storm water drain i2'd by GMADA
along road-side. Even along the rozd width the pp has laid underground fixed fina 11l the storm water
drain. Sample from inlet collection tank before STP was collected 2nd same was zn2lyzed by Bozrd's
Lab. The other flexible line was found connected from collection tank of storm wiater, Szmple from
pipeline connected to the collection tank of storm water, was collected and sent to HO kb for
analysis. GMADA official was telephonically contacted and zsked to Gismante the flegz! ppeline 121
by the pp till storm water drain of GMADA. The representatives of the project proponent during the
hearing informed that due to heavy rains, the water stagnated in the plantation area and site of STP
was disposed off in the water drain Izid by GMADA along the roadside. He further submittad in w
that the earlier vendor finalized by their company for installation of STP, has guit duz 10 $o7
unavoidable circumstances. Now, the project proponent has initiated the work for upgragation of
the sewage treatment plant to enhance its capacity upto 2.5 MLD. The said work of upgracation of
STP would be completed in one year. The meanwhile the upgradation works of exist
progress, suitable provisions for the cleaning of STP zrea, remova! of water st
maintenance of green area/ Karnzl Technology zrea is bzing czrriec ocut. ke z2iso
consider his reply w.r.t PPCB letter dated 21/9/2022. After hezring, the Chairman of the Zozn
decided as under:

o i0ad 22
ch d 2t

2

1) On the basis of best assessment and judgement, 2n environmental compansztion of 8s. 100
Lakhs is imposed to the project proponent. The project proponent shall depost A5, 10,0 Lzkss
as environmental compensztion within one week in the Ofo Environmeniz! Enginesr,
Regional Office, SAS Nagar.

2) The project proponent shall operate its sewage treatment plant [STP) regulatiy =nd
efficiently, so as to achieve the effluent standards prescribed by the Board, consistently.

3) The project proponent shall not discharge its untreated/ trezted effiuent into 2ny River/
Drain/ Choe/ borewell/ rainwater harvesting etc. directly or indirectly, under amy
circumstances.

4) The Environmental Engineer, Regional Office, SAS Nagar visit the site of the project to vaily
the contentions of the representative of the project propenent, complancs of condtioTs of
environmental clearance granted by MoEF and consent to estabiish (NOC) graried ty the
Board within 15-days and shall send his report/recommendations in the matter immsdiztely
thereafter.

5) Further action in the matter shall be taken after thereceipt of the report of the Emvironmenta)
Engineer, Regional Office, SAS Nagar.

And whereas, the proceedings of hezring were also conveyed to the proiey
proponent vide Board's letter no. 7284-85 dated 29/11/2022 for compliznze. But the projent
proponent was not submitted any compliance in the matter.

And whereas, the telephonic complaint was received on 18/11/72022 rezarding
disposal of untreated domestic effluent by TDI township developed by TDI Infratech Itd formely
known as Taneja developers & infrastructure Itd, Sector 117, Mohali using mokils tarkers.

And wheras, the project site was visited by officer of the Board on 18/11/2022 2m2
wras observed as under:

1: The STP was not in operation and untreated effluent was being disposad off throush motar
and flexible pipe into adjoining field. 2

2. In the basement where mechanical components of the STP has baen instzlled was found
flooded with water. No record of operation of STP could be shown guring visit.

3, The representative informed that the STP Is not in operation since 15 menth 2nd the
wastewater is disposed of through mobile tankers or in 2¢joining figlds through fexde
plpelines.

-




personal hearlng dated 18/10
provisions of the sald Act and

decisions of personal hearing d

Control of Pollution) Act, 1974 vide Board's
oppartunity of personal he

125

o { _,’ 5=

The mechanleal composter indtalled in the project was also checked a:\d theorr;::i;lznz[t
electrlcdty meter providad vith It was 4.5 units indicating that the pr?jec prop
operating the composter regularly,

The project proponent was pranted Consent to Operate under Air Act, 1981 & \:J;a;sc:«r;t‘;
1971 vihieh havs expirod on 28.02.2022 and the projrct proponent has falleq to ge : S
extended, 1Ll pertinent to mention here that the promoter company is not ser OUSIIF:
ensuting compllance of the provistons of various Environmental norms and regutar
complalnts are being recelved in the projects developed by the promoter company in scc:
117-318, Mohall & sector 110-111, 1ahali regarding disposal of untreated effluent by the

" - El
project proponent, The project proponent has not deposited EC amount of Rs.10 Lacs 35
Imposed durlng the hearing,

And wihereas, the project proponent failed to comply with the decisl_ons’of t:e
/2022 u/3 33-A of the Water Act, 1974 and conlinuously' violating the
causing pollution Intentionally Z deliberately in the vicinity.

And whereas, the project proponent was served notice for non-compliance of

ated 5/4/2022 and 18/10/2022 u/s 33-A of the Water (PrevenFion Z
letter no, 7852-53 dated 30/12/2022 alongwsith an

aring before the Chairman of the Board on 12/1/2023, wherein it was
decided as under;

I,

VI,

i,

y/ith copy to Regional Office, sAs

On the basls of best asse
R5.20.0 Lakh is impos
53Me within one wee

ssment and judgement, an interim environmental compensation of
ed to the project proponent. The project proponent shall deposit the
k in the office of Environmental Engineer, Regional Office, SAS Magar.

As per the decision No.4 of the proceedings of the hearing taken b
Pollution Control Board an 5.4,2022 ("
environmental compensation from th

y the Chairman, Punjab
for the continuous violation of environmental laws,
¢ period of date of violation observed upto 31.3.2022~
Issued vide Board’s letter M0.2631-32 dated 28.4.2022, the project proponent shzll be bound
to deposit the environmental compensation for the continuous violation of environmental
lavrs.

The project proponent shall regularly

and efficiently operate the existing STP and shall not
discharge the untreated/ treated wast

ewater into any drain/choe etc.

The project proponent shall upgrade and commission the STp of adequate capacity for the
generation of effluent so as to be received at the time of completion of the project, treatment
and for scientific disposal of the treated effluent from the premises of this project, within two
months,

The project proponent shall submit the layout plan of the project showing the 13 acres
developed within the project alongwith the

khasra nos. on Aksh Sajra Plan so
freezed in the record of Revenue Department, so that zrea not be
future,

The project proponent shall remove/comply with all the short

letter no. 7852-53 dated 30/12/2022, by 15.2.2023 failing
Impose directions issued u/fs 33-

1974 vide Board's above said lett
the news buyers, If the project
ahove said letter and the enviro
the Water (Prevention & Con
Pollution) Act, 1981,

The Environmental Engineer, Regional Office,
“stements of the project proponent, verify the existing STP and mode of disposal and to
check the progress of stp being upgraded by the project Proponent, compliance of
environmental lay; and send hijs report/recommendations accordingly. Environmental
Engincer, Regional Office, sAs Hagar shall take up the matter with the Committee constituted
bry the Boarg regarding the final calculation of environmental compensation to be
onthe project Proponent as per declsion at Polnt Ho. Il above.

And vihereas, the Proceedings of the hearin
Hagarvide goarg’

comings pointed out in Board's

which Board will consider to
A of the Water (Prevention and Control of Pollution) Act,

er for stoppage of registration deeds/electric connection for
proponent complies with the shortcomings pointed in the

nmental laws, the PP shall 2pply for consent to operate under
trol of Pollution) Act, 1974 and Air (Prevention & Control of

SAS Nagar shall visit the project to verify the

g viere conveyedto the project proponent
sletter no. 893-94 dated 6/2/2023 for compliance.

imposed

e
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_ And whereas, to verify/ check the compliznce made by the project proponent, the
site of the project was visited by officer

cer of the Board cn on 12/1/2023 and the pointwise compliance

of the decisions of personal hearing is as under:

1% - isrt

: Tne project proponent was pursued by this office to submit the environmental compensation
imposed by the Board, but he fallzd to submit the szme till date.

2} The project propanent has instalied STP adjsining the 2ank of lakhnour choe, which is passing
within the project site and STP was found in coerzstion. But the treated water quazlity was not
g00d. There are two untreated sewage line coming into the collection tank, one from the l=ft
side of project of the chce and having diameter zpprox. 12” and the remainng line coming
from the right side of Izkhnour chee, the project proponent has now provided fresh sewer
line in this area and the untreatec effiuent is ccliected in tank near the STP, where from the
same is being lifted manually by pump, which is leading to the collection tank of the STP. The
project proponent wes suggested to provide permanent transfer pump in the 2nd untreated
sewage 'ine immediztely.

3) The project proponent has not instzlied any STP in the project. Presently, the entire untreated
effiuent is being dischargs in open area/ irrigation purpose of the adjoining farmer by flexible
pices and pumping through oeter engine. The preject proponent has ceveloped karna!
technclogy in 2pprox. 3-4 acres’ ares, which is not adequate. The ridges and furrcw are fully
submerged with untrezted effluent causing stagnation. No plant was cbserved. Further, the
untreated effluent was also disposec of through mokile tankers in undisclosed location.

4} The project proponent has started installation of new STP of capacity 2.5 MLD. The project
proponent has completed 80-50% structure work of collection tank, 02 SBR tank. The
representative of the project informed that the same will be commissicned till end of June or
July.

5) The project proponent has not cevelcped any plantation area under karnal technelogy @ 13
acre. However, the project proponent has developed plantation area approx. 3-4 acres' land,
which is fully submergad with untreated efiluent.

6) The project proponent has fziled to comply with the shortcoming chserved earlier by officer
of the Ecard. 3

£nd whereas, the project proponent has also developed high rise building inthe name
of M/s Wiilington Tower (Group housing project). The project proponent has shown the STP and same
wias found lfing defunct Therefore, the entire effluent is being discharge llegally.

28ing

And wherezs, frem the above, it is clear that the project proponent has not setup any

STP in the township of 230 zcres till date and the entire effluent is being disposad of either by mebile
tanker or other iliegal way.

And wheress, the project progonant neither upgraded its STP nor made the scientific
adequats mode of cisposal. Untreated westa was being discharged onto land for stagnation and was
being disposed of through 3 mobile tanker, PP has not deposited environmental compensation
amounting to 3s. 20 Lakhs.

And wherezs, as per decisions of the hearing cated 12/1/2023 as mentioned above
the project progonent feiled to comply with the decisions of hearing dated 12/1/2023 as well as
orovisions of the Water |Preventicn and Centrol of Pollution) Act, 1374.

And wheress, the Compstent Autherity of the Board after thoroughly examining the
case of the project proponsnt, issued following cirections u/s 33-A of the Water (Prevention &
Cortrol cf Polution) Act, 1574t0 the projsct proponent as well as GMADA/ Revenue authorities/
PSPCL 2uthoriti=s vice Board's letter nos. 2512-2517 datad 13.04.2023:

1) The project proponent shall stop the construction activities at the site with immediate effect
and stea forthwith discharging any effluent/ wastewater into sewer/ inland su face water/
cnte land or through any other moda.

2} The preject proponent shall not zliow any new occupancy and shall not aliow any new
possession on the premises of the project, with immediate effect.

3} The Fevenue Authorities shall not register any sale deed related to an
shop/ eny other compornent of this project with immediate effect.

4) The PSPQL authorities shall not release any electric connection for this
cemponents, with immed ate effsct

y plot/ ﬂatl house/

PTO}EC‘ or any of ts




5)

6)
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nent for carrying out
The GMADA Authority shall not issue license to the project propo

I ivi ject,
construction activity In any area development projec e
The GMADA authorities be directed to cancel the licence of the developer iss
project, i ject within 15-
The project proponent shall submit the sewer line network of the enzri:rgj:al il
days in the O/o Environmental Engineer, Punjab Pollution Control Board, Reg '
Napar, ’

: reated
The project proponent shall provide permanent lines network for the QIEPOS?" ?;j:‘ e
effluent into plantation area; provided colour coding of the pipe line Ieadlpg to l:;eni:; an.d
and also shall Install separate water meter on the pipe line leading to flushing, gar + ’;(wr
any other, within 15-days and submit compliance report in the 0/o Environmental Engineer,
Punjab Pollution Control Board, Reglonal Office, SAS Nagar,

And whereas, the project proponent submitted a request vide its letter dated

04.05.2023 to review/withdraw the above said directions Issued by the Board as under:

a)

b)

e)

request dated 04.05,2023 of the project propon
personal hearing is as under:

That the shortcomings of the STP are being attended as the up-gradation works new STP of
capacity 2,5 MLD is also being carried out by the company on war footage. A photocopy of
the relevant work orders /tenders is enclosed for kind reference. As stated in the above said
letter no approximately 80-90% structure works are already complete. The machinery,
equipment and other mechanical equipments has also been shipped to our store in the
township and entire team is working their heart out to complete the commissioning works
of the STP & make it operational. The latest photographs of the actual site are also enclosed
as ready reference,
That the presently the waste effluent so generated is being disposed in the green area and
other area in which Plantation shall be done as per Karnal Technology.

As stated above, we are in the process of the up-grading new STP of capacity 2.5 MLD (SBR
type) on war footage. That approximately 80-90% structure works are already complete. The
machinery, equipment and other mechanical equipments has also been shipped to our store

in the township and entire team is working their heart out to make the STP operational.
That we will surely increasing plantation area under Kar|
Acres approximately In the townshi
scientifically.

nal Technology to a maximum of 13
P so as to accommodate the treated effluent

That all the other shortcomings of the previous order related to the maintenance &
operations works had already been removed and Mechanical composter installed at the site
is now completely operational and functional. e

~ And whereas, the Regional Office, SAS Nagar of the Board verified the representation/

ent and point-wise compliance of the decisions of

Decisions of personal hearing Remarks

On the basis of best assessment and
judgment, an interim environmental
compensation of Rs,20.0 Lakh is imposed to
the project proponent. The project proponent
shall deposit the same within one week in the

office of Environmental Engineer, Regional
Office, SAS Nagar.

The project Proponent has deposited
bank guarantee amounting to Rs 20 Lacs
in lieu of the EC imposed by the Board,

continuous violation of environmental laws.
ST

As per the decision No.4 of the proceedings of
the hearing taken by the Chairman, Punjab
Pollution Control Board on 5,4.2022 (for the
continuous violation of environmental laws,
environmental compensation from the period
of dote of violation observed upto
31.3.2022") [ssued vide Board's letter
N0.2631-32 dated 28.4.2022, the project
proponent shail be bound to deposit the
environmental  compensation for  the

The project proponent has submitted
environmental compensation of Rs. 10
lakh on 03/01/2023 vide DD no. 980986
dated 13/12/2022.

The project proponent sha| regularly and

The project proponent has complete civil
efficlently operate the existing STP and shall

work of collection tank, bar screens, 2 no.
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not  discharge  the a
wastewater into any drain/gfr::eeztid/ueatcd fﬂﬂ i geiegri i igesslap
. oundation work of filters was in
progress, The project proponent his 2150
started digging for the construction work
of boundary wall of STP area, The project
proponent has also started construction
wiork of 1 more STP of capacity 1.3 MLD,
during visit it was observed that 30%
structure work of collection tank and SER
tank has been completed. Protograph
enclosed.

The project proponent has also
completed 90% upgradation work of
existing STP installed in the Wellington
Tower which will be made in operation
within a week.

The proiect proponent shall upgrade and | As per above
cornmission the STP of adequate capacity for
the Generation of effluent 5o as to be received
at the time of completion of the project,
treatment and for scientific disposal of the
treated effluent from the premises of this
project, within two months.

The project proponent shall submit the layout The project proponent has started
plan of the project showing the 13 acres developing plantation area under karnal
developed within the project alongwith the | technology.

Khasra nos. on Aksh Sajra Plan so that same be
{reezed in the record of Revenue Department,
5o that arca not be used for expansion in
future.

The project proponent <hall remove/comply | The project proponent is now doing best
with all the shortcomings pointed out in | efforts to comply with the previous short-
poard's letter no. 7852-53 dated 30/12/2022, | comings.

by 15.2.2023 failing which Board will consider
lo impose directions issued ufs 33-A of the
Water Act, 1974 vide Board's above sald letter
for stoppage of registration deeds/electric
connection for the new buyers. If the project
proponent complies with the shortcomings
pointed in the above said letter and the
environmental laws, the PP shall apply for
consent to operate under the Water
(Prevention & Control of Pollution) Act, 1974
and Air (Prevention &Control of Pollution)

Act, 1981.

1

2

And whereas, the project proponent was issued madified following directions u/s 33-

Aof the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988 vide Board's letter
no. 3081 dated 05.05.2023:

The project proponent shall install and commission two STPs of capacity 2.5 MLD and 1.3 MLD
and make adequate arrangement for disposal of treated water within 3 months.

The project proponent shall make the STP installed in Wellington Tower group housing
project operational within 7 days and shall ensure the utilization of treated effluent within
the project and will not dispose of the same in unscientific manner,

The project proponent shall obtain Consent to Operate/ Consent to Establish of the Board
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &

~ Control of Pollution) Act, 1981 within 15-days.
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ularly and ensure that untreated waste-water

4. The project proponent shall operate the STPreg
ing di i i er. :
is not being disposed in unscientific mann Lt B
5. Directions issued vide letter no. letter no. 2512-17 dated 13/4/2023 may be

i i he above directions,
in case the project proponent fails to ensure time bound compliance of the ¢

without giving any further notice/opportunity.
cre forwarded to the GMADA/

) c above said modified directions w
And whereas, the abo L

Revenue authorities/ PSPCL authoritics with a request not to cancel the license of th L
issued for the said project/ to register the sale deed related to any plot/ flat/ house/ shop/ tmy s
component of this project, with immediate effect/ to release the electric connection for this project
or any of its companents, with immediate cffect respectively.

And whereas, a petition dated 11.01.2024 bearing Original Application No. 1084/2024
titled as Vijay Kumar Pathania Vs. State of Punjab & Ors. has been filed by the applicant Sh. Vijay
Kumar Pathania resident of resident of GL 200, TDI City, Sector 118, Mohali, wherein it has been
alleged that Developer of TDI City Mohali, Sector 118 has not provided requisite infrastructure with
regard to sewage from the said project and no STP has been constructed. The sewerage from nearby
unauthorized colony is being diverted towards the said project which is collected there and has
created a large dirty pond as a result whereof water and air pollution is causing damage to
environment and also health hazards to local people.

And whereas, the Hon'ble Tribunal was pleased to pass an order dated 08.11.2024
thereby constituting a Joint committee comprising of District Magistrate, Mohali; Punjab State
Pollution Control Board; and Central Pollution Control Board. Central Pollution Control Board was
designated Nodal Authority for coordination and compliance of the said order dated 08.11.2024. In
compliance, the Joint Committee has filed report dated 10.01.2025 before this Hon'ble Tribunal.

And whereas, the said Joint Committee comprising the Environmental Engineer,
Punjab Pollution Control Board, Regional’ Office, Mohali; Naib Tehsildar, Mohali and Scientist-D,
Central Pollution Control Board, Regional Directorate, Mohali had visited the site of complaint on
03.12.2024 and 16.12.2024 when the complainant was associated for the verification of the issues

raised by him. The issues raised by the complainant and the observations of the Joint Committee
members to the said issues are summarized herein below.

A) No requisite Infrastructure provided with regard to seWage and no STP has been
constructed.

The project proponent has Installed three Sewage Treatment Plants (STPs) based on

biological process followed by tertiary treatment systems (Filtration, chiorination and UV

system) for treatment of the domestic waste water, as per following details:

i. One STP at Sector 119 with installed capacity of 100 KLD capacity based on MBBR
Technology ;

ii. 02 STPs - 01 at sector 118 with installed capacity of 1.3 MLD and 01 atsector-117 with
installed capacity 2.5 MLD. Both STPs are based on SBR Technology.

iil. STPs of capacities 1.3 MLD (Sector 118), 2.5 MLD (Sector 117) based on SBR
Technology.

During site visits on 03.12.2024, 02 Sewage treatment plants (STPs, namely 100 KLD STp

located at Sector 119 and 2.5 MLD STP located at Sector 117, were found operational and the

other 1.3 MLD STP located at Sector 118 was under maintenance. The Joint Committee

collected samples from the 02 operational STPs and the collected samples were analyzed in

CPCB Laboratory for parameters prescribed by Hon'ble NGT vide order dated. 30.04.2019 in

the matter of OA No. 1069/2018 The analysis results of the collected samples indicated that:

I. The STP of 100 KLD capacity was found non-complying with regard to Blochemical
Oxygen Demand (13 mg/l > prescribed limit 10 mg/l), Total Nitrogen (24.86 mg/l >
prescribed limit 10 mg/l) and Faecal coliform (22x103 MPN/100 m! > prescribed limit
100 MPN/100 ml). Treated Sewage Is used for plantation and gardening.

ii. The STP of 2.5 MLD capacity was found non-complying with regard to Total Suspended
Solid (35 mg/l > prescribed lim|t 20 mg/1), BOD (16 mg/l > prescribed limit 10 mg/!,
Total Nitrogen (23.03 me/l > preseribed fimit 10 mg/l) and Fecal Coliform (54x103




B)

130

e

MPN/100 ml against preseribe
plantation and gardening,
Jil. As per the Punjab p

d limit 100 MPN/1OO ) Teeated Sewage Is used lor

ollution Cantrol board (PPCB) notitication dated 28.01.2019, the
above Sewage Treatment Plant were meeting with the specified standards for pH,

BOD, and TsS, but were fafling to comply with the fecal coliform limit of less than 1000
MPN/100 ml.,

Sewerage of nearby unauthorized colony diverted towards the said project,

The Joint Committee observed that water was accumulating on an undeveloped plot of land,
owned by M/s EMAAR Group, situated behind TDI, Sector 118, Mohali. On 03.12.2024, the
joint committee, along with the applicant, Shii Vijay Kumar Pathania and 101 Developors'
representatives, conducted a site visit to examine the surrounding arca and trace the source
of the accumulated water., Itwas reported that untreated wastewater from Green Enclave, a
nearby colony located in the village Daun Majara. The committee revisited the Green Enclave
area on 16.12.2024 and it was reported that untreated wastewater from Green Enclave s
being discharged onto the said vacant land owned by M/s EMMAR Group which was the
primary cause of the water stagnation behind the TDI City .It was observed that there is no
drainage system in place, and the nearby agricultural landowners have constructed an
embankment to stop the water from flowing onto thelr fields, resulting in water stagnation
on the vacant plot of M/s EMAAR Group. M/s TOI group, the developer of TDI City, Mohali
has also constructed a boundary wall around their premises to prevent water seepage from
the vacant land of M/s EMMAR Group.

And whereas, the Joint Committee in its report dated 10.01.2025 has given the

following suggestions and recommendations

a)

b)

c)

d)

e)

g)

h)

Itis therefore recommended to upgrade/operate the STPs adequately including installation of
a chlorination stage in the STPs, to ensure that faecal coliform and other parameters remain
within prescribed limits before discharging the treated waste water for plantation and
gardening purpose.

It is suggested that the necessary action be taken by PPCB with regard to diversion of
untreated waste water by Green Enclave in the vacant land of M/s EMMAR Group located
behind TDI Project.

The various non-compliances were found with regard to the compliance of the conditions of
Environmental clearance and the consent to operate granted to the project proponent by
SEIAA and PPCB respectively, as summarized in Table 2 to Table 5 (compliance of general and
special conditions of Consent to Operate under Water Act, 1974, compliance of general and
special conditions of conditions of Consent to Operate under the Air Act, 1981), PPCB to ensure
compliance of the conditions of EC and CTO, by the project Proponent in a time bound manner.
The Project proponent namely TDI, shall obtain NOC from the Punjab Water Resources
Development Authority (PWRDA) for abstraction of ground water from tube wells, for
groundwater extraction,

The Project proponent shall provide water meters on the pipelines through which the treated
wastewater is utilized [or flushing purposes, irrigation of land area developed as per karnal
Technology, lawns /landscaping and other activities etc. The Project proponent shall maintain
the record of the treated water reuse for various activities,
The Project Proponent shall install electromagnetic type flow meters on all tube wells and a
record of the same has to be maintalned.

The project proponent shall provide adequate facllities for handling of solid waste generated
in the township to ensure compliance with provisions of the Solld Waste Management Rules,
2016,
The Project Proponent must stop construction actlvities and prevent occupancy In any part of
the project for which Environmental Clearance has not yet been obtalned.

And whereas, the JoInt Committee has also verlfied the cnmpllahce of the conditions

imposed in the Environmental Clearance by SEIAA, Punjab and compllance of condition Imposed by

L

the Board in the Consents to Operate granted under the provislons of the Water (Prevention and
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i tion) Act, 1981, as per
<kl 1974.3"‘(1 i (p.’e‘“em"’“ 2 Co:i:zllw:’op;oél:vi?or)um;nta! CFearagce
S CO”‘D]V'(;'E "'“:: g':’:n::: under the provisions of the Water

AA, Punjab and Consents to Opera ik
(SF::;:::H:: :ild c;mtrolJ of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act,

ard. ‘

i byAl:: ft?\er:as, after consideration of the case and in vicw of the avermen_ts made in
the original application and observations made by the said Joint committee, the Hon'ble Tribunal wa.s
pleased to pass an order dated 18.02.2025 thereby impleading the Board as one of the respondents
in the case requiring them to file their replies / responses alongwith project proponent.

And whereas, the project proponent has failed to obtain renewal of consents to
Operate (CTO) under the Water Act, 1974 and the Air Act, 1981 and is operating the project. :

And whereas, from the above, it is clear that the project proponent is not complying
with the various provisions of the Water Act, 1974.

And whereas, the matter has been considered by the Competent Authority of the
Bozrd and it has now been proposed to initiate action u/s 33-A of the Water (Prevention & Control
of Pollution) Act, 1974 for closure of the project, due to above mentioned vislations.

How, therefore, the Punjab Pollution Control Board, in exercise of the powers
conferred upon it ufs 33-A of the Water (Prevention & Control of Po!

lution) Act, 1974 proposes to
direct you as under:

1) The project proponent shall stop all construction activities at the site with immediste effect

and stoo forthwith discharging any effluent/ wastewater into sewer/ inland surface water/
onto 2nd or through any other mode.

2) The project proponent shall stop forthwith discharging any e

ffluent from its project site or
through zny mode.

3) The project proponent shzll not zllow eny new occupancy and shall not allow any new
Possession in the premises of the project, with immediate effects.

4aj The Pevenus Authorities shall not register any sale deed related to any plot/ flat/ house/
shap/ shovrrcom/ any other component of this project, with immediate effect.
5} That environmental compensation shall be impose

don the project promoter for polluting the
environment.
6) The PSPCL authorities shall not release

any electric connection for this project or to any of its
compornents, vith immediate effect.

As such, you are, hereby, zfforded an opportunity to appear in person befora the
Chairman at Punjab Pollution Control Board, Vatavaran Bhawan, Nabha Road, Patiala on
07.05.2025 at 11:00 AM to explain your fzilure to comply with provisions of the Water (Prevention
& Centrol of Pollution) Act, 1974, failing which, it will be presumed that the project proponent(s) has
nothing to say in the matter and further action under the provisions of the said Act, will be taken
zgeinst the project proponent(s), without any further natice/ opportunity.

)
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for & on behalf of the

Punjab Pollution Con | Board

endst.no, AF] osted_2 |=Ur B

A copy of the zbove is forwarded to the Emrfronmer_ﬂal Engineer, Punjah Pollution

Control Bozrd, Regional Office, SAS Nagar for infarmation and necessary action. [t is requested to get

the copy of the notice delivered to the Project proponent through special messenger and send the
receipt of the same 1o this office an

d ensure its presence in the hearing. e
t H[Y[=
Environment3l Engineer
for & on behzlf of the

Punjab Pollution Control Board



